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Present:The Hon'ble Shri K.V.Sachidanandar 
Vice-Chairman. 

• 	'. 	F 	: 	s 	I 
The applicant, a Senior Teacher, 

• 	
. I 	worked in Nagaland from 30.1O.5 to 

IidIed . .: :... 6.1.94, in Manipur from 7.1.94 to May 

2000 then again in Nagaland from May 

2000 to )ul.y 2003 and thereafter in 
iS. 	Agartala from November, 2003 onwards. 

Now she has been transferred to 21 

3 	. 	Assam Rifles Kakching, Manipur when 

• . . : ,. she rtas. got only 3 years to retire. 
According to her, her husband, also an 

Assam Rifles employee, died on 2002 
and there is nobody to took after her 

I since her two daughters had already 

been married and it would be very hard 

for her to join in her new place of 

posting at the fag and of her service 

career. It is also stated that she has 

received only the movement order at 

Anneu:re4, not the transfer order: 

I 	 Hence, this Original Application. 

•1 

• (, 	
Contd.P12 

I. 
V 



Contd. 
lO.2OO6 	Heard 	MrJI.Chanda, 	learned 

counsel for the applicant. Ms.U,Das, 

learned Addi.. CGS.C. representing 

the respondents submits that she would 

like to take instruction. Let it be 

done within four weeks. Post on 

• i• 

Insisting for an interim order 

Mr.Chanda submitted that nobody else 

higs joined in her place and the post 

is still :vacant. Considering the facts 

and circumstances I direct the 

respondent to engage the applicant at 

ii AR Agartala itselt if nobody else 

• 	 has joined in her place till the next 

date. 

Vice-Chairman 

W 	
JcrQo, 

- 

5.12.06 

•pg 

19.1.07 

14fl 

Six weeks further time is granted 
to the respondents to file written 
Statement. 

Post on 19.1.07 for order. 

vice-Chairman 

Counsel for the respondents wanted 
to file written statrnnt. Let it be done. 
Post the maiter on 9.207.Interim order 
shall continjtxe. 

Vicc- Chalzman 

kA 

.. 1 	, 

ic1ç. 	Jji1 	L/ 	L 
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Four weeks time is allowed to the 

Applicant to file rejoinder. 

Post the matter on 13.3.2007. Interim 

order will continue till such time. 

Vice- hairman 

Counsel for the applicant has 
submitted that he would like to file 
rejoinder. i4et it be done. post the 
matter on 3.4.07. Interim order shall 
continue. 

6 	- 
Member 	 vice-Chairman 

Counsel ror the applicant prays 
for further time to file rejoinder. 
Let it be done, post the matter on 
1.507, 

vice-chairman 

Let this case be listed for hearing after 

weeks. Liberty is given to the 

nt to me rejoinder if any. Interim 

shall continue. Post the matter on 

1.5.07. 

Vice-Chainii an 

.4 	* 
M tL-9, 

/bb/ 
13 3 .07. 
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N 	 21 5 2007 	Mr M Chanda has filed rejoinder.  

Pleadings. are complete; Learned counsel 

iu4 	. . .. 	for: the. parties submitted that matter\ may 

be posted for hearing. 	. 

	

I 	 Post on 6.6.2007 for hearirg. Interim 

Ij 	 order shall continue till such time 

Vice-Chairman 
/bb/ 

j+ F On * 	
.6 6 2007 	Post on 7 6 2007 

Vice -G.hairn 

• - •: 	 /bbi 

2007 	 The 0 A is disposed of as 

infructuous in terms of the order passed 

j '' separately No costs 

	

• 	 . 	• 	 ViceChainnafl 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GAHATI BENCH 

O.A. No. 254 of 2006 

DATE OF DECISION: 07.06.2007 

Smti Anusree Deb 
. .........................................................Applicant/s 

Mr. M.Chandà 
.............................................................. . ......... 	.Advocate for the 

Applicant/s 

- Versus - 
U.O.I & Others 

.......................................................R espondent/s  

Ms. Usha Das, Addi. C.G,S.C. 	 - 
....................................................Ad voca te  forthe 

Respondents 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

I. 	Whether reporters of local newspapers may be allowed 	Yo 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	 Ys/No 

Whether to be forwarded for including in the Digest Being complied 
at Jodhpur Bench & other Benches? 	 /No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

	

Vice-,Cliairman 	.9 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 254 of 2006. 

Date of Order: This, the 7th day of June, 2007. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN. 

Smti Anusree Deb 
W/o Late Nitehendra Deb 
Working as Senior Teacher 
11 Assam Rifles 
Agartala 
Clo 99 AFO. 

..........Applicant. 

By Advocates S/Shri M. Chanda, S. Nath, S. Choudhury, G. N. 
Chakraborty &. Smti U. Dutta. 

- Versus - 

	

1. 	The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Home Affairs' 
North Block 
New Delhi - 110 001. 

	

2, 	The Director General 
Assam Rifles 

• Shillong-il. 

Commandant 
11,.Assam Rifles 
CIo99APO. 

Commandant 
21, Assam Rifles 
C/o99APO. 	 • 

• 	 Respondents. 
By Ms. Usha Das, Addi. C.G.S.C. 
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ORD ER (ORAL) 

SACHIDANANDAN, K.V. (V.C.) 

The Applicant was initially appointed as Junior Teacher and 

joined as such under the Respondents on 30.10.1985. She was promoted as 

Senior Teacher and transferred to A.R.Phek, Nagaland in the year 1992. 

Thereafter, she was transferred to Manipur in 1994, Nagland in 2000 and to 

Agartala in November, 2003. She is retiring on Superannuation in 2009. Her 

husband also an Assam Rifles employee died on 7.6.2002. Applicant has got 

two daughters and they got married and living separately, and as such there 

is nobody to look after the Applicant at the verge of her retirement. In such 

circumstances, Applicant submitted a representation before the 

Respondents on 13.03.2006 before the Respondents requesting for her 

retention in the present place of posting at Agartala till her retirement on 

Superannuation. According to the Applicant, though there was promise that 

was not fulfilled and to her utter surprise she was transferred to 21 Assam 

Rifles, Mokokchang, Nagaland but no formal order was issued to her. She 

submitted representation on 31.8.2006 before the Respondent No.2 to 

consider her retention at the present place of posting or to post her either 

at Lokra or Chardwar both located in Assam which is nearer to her home 

town. Thereafter, movement order was issued on 28.9.2006 fixing the date 

of her departure on 5.10.2006. However, she could not report to her 

transferred place as she was on leave and taking medical treatment. 

Aggrieved by the action of the Respondents she has filed this O.A. seeking 

the following main reliefs: - 
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"8.1 That the Hon'ble Tribunal be pleased to set aside 
and quash the impugned transfer order issued 
under letter bearing N0.1.14017/GS/(Edfl)H -
T/Posting/06/407 dated 19.07.2006 as well as the 
impugned movement order dated 28.09.2006 
(Annexure-4). 

8.2 That the Hon'ble Tribunal be pleased to direct the 
respondents to accommodate the applicant at her 
present place of posting at 11 AR Agartala as her 
last leg choice posting or alternatively either at 
Lokhra or Chardwar in the State of Assam in the 
light of transfer policy/recommendation of the 5th  

Central Pay Commission." 

2. 	Respondents have filed repfy statement and Applicant also filed 

rejoinder. Mr.M.Chanda, learned counsel for the Applicant and Ms.U.Das, 

learned Addi. C.G.S.C. for the Respondents are present. When the matter 

came up for hearing, Ms.U.Das has produced a fax copy of the letter dated 

6.6.2007 issued by the Deputy Chief Law Officer, Directorate General 

Assam Rifles, Shillong addressed to her and submitted that the Applicant's 

request for choice posting on compassionate ground was reconsidered and 

she is now posted at 46 Assam Rifles at Charduar vide Directorate signal 

No. 0 2205 dated 31 May 2007. For better' elucidation paragraph 2 of the 

said letter is quoted herein below- 

"2. It is submitted that request of the applicant 
for choice posting on compassionate ground to 
either Agartal, Lokra or Charduar has been 
reconsidered and the applicant now stands posted 
to 46 Assam Rifles at Charduar vide this 
Directorate signal No. 0 2205 dated 31 May 2007 
without relief. The said move is required to be 
carried out by 31 July 2007 (copy attached). 

The said letter is also followed by an order. Her submission and the Copies 

of the fax orders are placed on record. 
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In view of the said submissionand the documents produced to 

that effect, I am of the view that the relief that has been prayed by the 

• 	 Applicant has already been granted by the Respondents and there is no 

scope for adjudication on this issue. Since the Applicant has been granted 

the relief the O.A. has become infructuous. 

Accordingly the O.A. is disposed of as infructuous. In the 

circumstances, there is no order as to costs. 

(K.V.SACHIDANANDAN) 
VICE CHAIRMAN 

BB 
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Aii application tinder Section 19 of the Administrative Trihrnds Act. 19851 

0. A. No. 	4 /2006 

Sinti. Anusree De& 

-'I'- 

Union of India and Others. 
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.30.10.1985 	Applicant was appointed and joined as Junior Teacher. 

1992 	 She was promoted as Senior Teacher and from the initial 
date she was transferred and posted in extremist prone areas 
like Nagaland and Manipm. 

30.10.85-12.02.90 She was transferred posted at 15 AS Jhenoboto. 

13.02.90-18.05.92 She was transferred posted at 12 AR Okha/Nagaland. 

19.05.92-06.01.94 She was transferred and posted at 14 AR Phek, Na.gahrnd. 

07.01.94 to May, 2000 	She was transferred and posted at 7 AR Thoubal, 
Manip-ur. 

May, 2000 toJuly, 03 . 	She wits tritnsferred itnd posted at 10 AR 
Mokokchang 

Nov, 2003 to till date 	She is still working at 11 A? ..Agaratala. 

November, 2009 	Applicant is d.0 to retire on superar.nuation and at 
the verge of retirement. Her husband died on 

11/ ')&V' ... - 	- - .-. 1 .. .-. 	- 	_1 - - 	A -, . 	r,a .. uO....uj.. 	% . 	 aA .m1JIJy CL Oi 	 i'uu 

+ 

Lkee i' 
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as Senior Accountant. Applicant has two married 
daughters and living with their husbands so there is 
none to look after the applicant. 

13.03.2006 	Appjicant submitted representation and re.qrested to consider her 
retention in the present place of posting at Agaratala till her 
retirement on superannuation and it may be treated as 'her kits leg 
posting. 

03.04.2006 	Applicant was orally informed by the DGAR ide signal no. 02203 
that head quarter office has agreed to retain her at the present, place 
of posting but no formal communication has been made. 

19.07.2006 	Most surprisingly applicant was informed by,  the school authority 
that she was transferred to 21 Assam lifles. Mokokchang, 
Nagaland but no .  formal order of impugne4 transfer order dated 
10.07.06 is handed over to the applicantS 

31.08.2006 	Applicant submitted representation. to respondent no. 2 to consider 
her retention at the present place of posting till her Tetrement on 
superannuation, she also stated in her representation. that she is 
undergoing medical treatment at G. B.l'ath Hospital, Agartala and 
also stated that she may posted at Lokhra or Chardwar located 
nearer her home town and the medical facilities are also available 

.. 	in the nearby staUons like Tezpur or Guwahati. 

28.09.2006 . 	DGAR, HQ directing the lower folination to release the applicant 
and with instruction to report at 21 AR, Kokching, Nagaland and 
submit the report with explanation and for strict compliance and 
also stated that at present there is no vacancy available at Tokhra or 
Uhaxdwar. 

28.09.2006 	Movement order has been issued by the Conmiandant 11 AR 
flsing the date of departure on 05.10.2006 wIth the instruction to 
report to .21 AR. But the applicant is on leave and is undergoing 
medical treatment. 

Hence this Original Application. 

PRAYERS 

1. 	That the Hon'b1e Tribunal be pleased to set asias and'quash the impugned 

transfer order issued under letter bearing No. 1.14017/CS (Edit) H- 

fuA/kee 
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T/Posling/nfc/407 dated 19i07.2006 as well as the impugned movement 
_1_. 	 ... uruer u4Leu O.J).jtjo riflflCUi- '+) 

2. 	That the Hon'ble Tribunal be pleased to direct the respondents to 

accommodate the applicant at her present place of posting at 11 AR 

Agartala as her last leg choice posting or alternatively either at Lokhra or 

Chardwar in the State of Assam in the light of transfer 

policy/reconmentio  of the .5th Central Pay Commission. 

J. 	(osts of the application. 

4. 	Any other relief (s) to which theapplicant is entitled as the Hon'hle 
Tribunal may deem fit and nroner. 

.L 	i. 

Interim order t,raved foii 

During pendency of the application, the applicantprays for the following 
interim relief: - 

That the Hon'ble Tribunal be pleased. to stay operation of the impugned 

order of transfer dated 19.07.2006 as well as movement order dated 

28M9:206 (Annexure- 4) and further he pleased to direct the respondents 
to allow the applicant to continue in her present place of posting till 

disposal of the original application. 

LI 	 ****** *** * 

)w/kee. be 
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(An applica lion under Section 19 of the Adminisfrative Tribunals Act, 1985) 

Titleofthecase 	OANo. 	/2006 

Smti. Annsrcc Dcb 	 Applicant. 

-Veius- 

Union of India & Ois. 	: Respondents. 

T1r'rv 
ii,LJ,/ 

Sl. No. Armexure 	 Particulars 	- Page No. 
Appcation  1-9 
Verification 

- 

I 	- 

3. 1 	A 	Copy 	of 	the 	representation dated 
13.03.2006 U- 

4. 2 	A 	Copy 	of 	the 	representation dated 
-12 

31.08.2006 

5. 3 	A Copy of the signal date4 28.09.2006 4 	- 

6. 4 	A Copy of the movement order dated 

28.09.2006. 

• 	filed 13v' 

Diie:- 	. 10, q004. 	 • AdvocLe 

4ytke M. 



' I 	• a 

IN THE CENTRAL ADMIMSTR4TIVE TRIBUNAL 

	

T TAf ~ JJ $. 7'T 	r'ij, 1"T TL* 1% Li t '1•'1- J 	ELLjj-  j . 	 . 	 i.LL.-S. . I 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

	

O.A. No. 	 /2006 
uii VIH 

Smtj Anusree Deb, 
W/o-  Late Nitehendra Del,. 
TAT 

 

Wor1ing as Scrijor Tcudr. 
11 Assam l'?Ifles. 
Agariak, 
C,10- 99 APO. 

Applicant. 
-AND- 

The Union of India, 

Represented by Secretary to the 
Coverirnent of Jndii, 
Ministry of Home Affairs, 
North. Block, 
New Delhi- 110001. 

The Director General, 

2lZL1.Lm, 

ShiLlong- 11. 

Conmrnndant, 

11. Assam l'iIles, 
C/o- 99 APO. 

Lomrnjindtnt, 

21 Assam Rifles. 
do- 99 APO. 

.....,. Respondents. 

JttA/ke \A 
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DETAILS OF THE APPLICATION 

Piarticulats  the order (s) against which this application is made; 

This application is made aginst the impugned transfer and posting order 

dated 19 July 2006, Signal dated 29.09. 2006 and also against the 

impugned movement 'order dated 28.09.2006, whereby the applicant is 

sought to be transferred from Agartala to Kiikching in the State of 

Nagaland which is sitnated in a very remote extremist prone area just at 

the verge of retirement of the applicant and praying for a direction upon 

the resporalents to allow the applint to retain her in the present place of 
nosj-j,- at A -artala as her last nostjnp- or choice nostinp- till retirement on I 	

I 
.. L.-. 	 1-

o 	h1 'flfl 

jurisdid ion of the THbunal: ' 

The applicant dcdarLs that the subject matter of this ippllcaiion is well 

within the 'jurisdiction of this Hon'ble Tribunal. 

LImitation; 

The annijeant further declares that this annlicatjon is filed within the EL 	
J..L 

limitatior prescribed undei' Section- 21 of the Administrative Tribunals 
Act' '1985. 	 ' 

Facts uftliecase 

	

4.1 	That the applicant is a citizen df India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 
indi. 

4.2 That your applicant was initially appointed as Junior Teacher and loined on 

3OJ0.195, however she was promoted as Senior Teacher in the year 1992. 
Since her appointment she was transferred and posted either in the State of 

NaIand or Manipui', she had served along with her deceased husband in 

tuke 



I , 
	

3 

a very remote and extremist prone area in the late of Nagaland and 
Manipu.r tinder the adininis ira Live control of DGAR, Assam Rifles, 
ShiJiong. 

The detail particulars of her transfer and posting and the period of 

slay in the remote areas in the Slate of Nagaland and Manipur are 
furnished hereunder for perusal of the Hon? ble Court. 

l!aceof posting 
L 	15 AR Umneboto, NagaJ.and 

12 AR Okha, Nagaland  

14 AR Phek, Nagaland. 

7 AR ThoubaL Manipur 

10 AR Mokakchang, Nagaland 

11 AR Agartala 

iot of vost1n 

30.10.85 to 12.02.1990 

13.02.90 to 18.05.1992 

19.05.92 to 06.01.1994. 

07.01.94 to May 2000 
May,  2000 to July 2003 

NOV 1  2003 to till date. 

It is quite dear from above that the applicant was transferred and 

posted in different places in extremely remote and extremist prone areas in 

the State of Nagaland and Manipur in different occasion, her posting at in a 
plain city at AgarLala is the first posting during her entire service career, 
she has also spent nearly (ô) six years at 7 AR at Thoubal in the State of 
Maninur durjno- the neriod from Tanuarv 1994 to May 2000. L 	 , 	 I 

4.3 That your applicant is due to retire on superannuation in the month of 

November 2009- The deceased husband of the applicant was also an 

employee of Assam Rifles, who was serving as Senior Accountant but died 

on 7 June 2002, applicant hits got 2 (two) daughters and they got married 
and livjnp sen ra  fely  as such there is none to look after the annljcapf at the I 	

Ii 

verge of her retirement, in such drc-umstances the applicant submitted a 
representation on 13.03.2006 to the Director General, Assam Rifles, 
Shillong, through proper channel, wherein the applicant reqiwsted the 
authority to consider her retention in the present place of posting at Assam 

4 

/kee J3• 
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Rifles, Nodal School1  Agartala till her retirement on superannuation, she 

has also stated in the said representaUon that she is retiring On 

superarmuation in the year 2009 and about 3 years service is left in her 

credit and retention at Agartala may he treated as her last leg posting as per 
hler choice. 

it is pertinent to mention here that she was orally informed by the 

authority that the, DCAR vide Signal No. 02203 dated 03.04.2006 has 
TT .. ..... 	 .L.... 	4X 	 .I L.. ....i. ... L.. . 	.... uturnate..t 	 tuqUdi.. 	ni 	w Idu ni ti. itauua 

as per existing policy, however, no formal communication is given to the 

applicant and accorlingly the applicant was under honafide believe that 

the authority has considered her retention at Agartala till retirement on 
superannuation. 

A copy of the representation dated 1.03.2006 is enclosed herewith 

for perusal of the Hon'ble Court as Annexure- 1. 

4.4 That most surprisingly the applicant was info med by the School authority 

that the HQ, DGAR vide impugned. letter No. 1.14017/CS (Edu) H-
T/Post-ing/0 1'4o7 dated 19.07.2006 has hen frfgr,-gc1 fr,-s 1 A 

Rifles, KakchIng, Nagaland i.e. in a very remote locality in the State of 

Nagalartd without considering Of her representation dated 13.03.2006. The 
applicant immediately alter receipt of the intimation of her transfer and 

posting at Kakching at the verge of her retirement, she has submitted a 

detailed representation dated 31.08.2006 to the respondent No. 2 praying 

interalia for her retention at Agartala as last leg choice posting since she is 

due to retire on superaimuation in the month of November 2009. She has 

also stated in the representation dated 31.08.2006 that she is undergoing 

medical treatment at C. B. Path Hospital. Agartala for various ailments at 
this old age. She has also stated in her representation that there is no male 

u.ember in the family to look after the applicant and two of her daughters 

are already married and settled with their husbands. She has further stated 
in her representation that in the event of non-consideration of her retention 

AJ)k 
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at Agartala, she may he considered for transfer and posting at Lokhra or 
Chardwar both located in Assain and also nearer to her home town and 
medical facilities are also available at nearly station at Tezpur or Guwahati. 
The said representation was forwarded to the :H.Q Office but surprisingly 
the same has not yet been considered by the authority. However, it was 
informed by the DGAl', l-IQ vide Sirna1 No. 02217 dated 28.09.2006 

directing the lower formation to release the applicant with the instruction 
to report to 21 AR. Kakcliing, Nagaland. foi'ttwith and also directed to 

subr.rut completion report to the Directorate by return Signal with 

explanation and for strict compliance. It is also stated in the signal that at 

present there is no vacancy of Senior Teacher available at 

Lokhra/Chardwar. It is also stated in the aforesaid Signal that already a 

venlv was fon'v'arded to 11 AR vide Sipiial No. 02203 against her 

representation for last leg posting and retention at 11 AR. However no 

reply against her representation was communicated to the applicant at any 

point of time till filing of this application. 

Copy of representation dated 31.03.06 and signal dated 28.09.06 are 

enclosed herewith for perusal of Hon'ble Court as Arm.exure- 2 and 
3 respechvelv 

4.5 That your applicant begs to say that pursuant to the Signal dated 

28.09.2006, movement order has been issued on 28.09.2006 by,  the 

Commandant, 11 AR fixing the date of departure on 05.10.2006 with the 

instruction to report to 21 AR and accordingly the applicant has been 

ordered to report to 21 AR. However, the applicant being a widow and at 

the verge of retirement did not repori. lo 21 AR and presently is on leave 

and also under medical treatment due to sickness and in the compelling 
circumstances finding no other alternative but to approach this Hon'blc 

Tribunal for protection of her right and interest and praying for an 

ppropriate order/direction upon the respondents for. review,  of her 
transfer and posting order dated 19.07.06 for retention at 11 AR Agartala or 

() 

kee bet. 



a1ternatjveh for posting at Lokhra or (Thardwar as her last leg choice 
posting and. till such consideration the Hon'bie Court be pleased to pass an 

interim order directing the respondents to keep in abeyance the impugned 

transfer order dated 19M72Qfl6 and the irnpugiied movement order dated 
• 	 1_.. 	 11 

ULL 1uAL1tr 	piC. w an 	.LLE LA W1tWiw at ii. ARIv  
Agartal. 

It is hmnhly s'thmitted that 5th Central Pay Commission have 
ie iLLulLCxLueL .itt 	Ov 	TL 

4
tc, not  to WSLthU LILe Ov 

employees who are to retire on supera1mutjon within a span of 3 years. 
'•fly (-rf- of India have 

 Iaccentpd by and larpe the reconnpndafj n  of the 
5TIh 

CPC and in the light of such reou1merLdaUor( the applicant is entitled to 
be accommodated at her last leg choice posting at Agartala or posting 

jther at Ikhra or Chardwar It is relevant to mention here that so far th e  
applicantcame to learn, similar provision of choice posting is made in th e  
transfer policy issued by the1  DGAR for its transfer policy issued by the 

DGAR for its enplovees serving under the Directorate, hut unforfun.t' 
_L L. 	 LL 	lL 	 L 	J1j 	 £ 

in piie v 	iie euuL L. utC ctp £ant. Wui& It,L 	 4 .JOpy Oi the 
transfer policy. Therefore, the Hoii'bie Court be pleased to direct the 
respondents Union of India to produce the copy of the relevant transfer 

LL. tI/j. 	C' LJjJj LLUC, I IJI L'.: ¼.Owj L 

Copy of the movement order dated 28.09.06 is eiclosed herewith 
ibm Demusal of Hon'b!e Court Annpur.. 4 •  - 	 - - 

4.6 That it is stated that although the movement order dated 28.09.2006 has 

been issued directing the applicant to repoit at 21 AR J<akching, hut till 
flung of tMs application no on is posted in pia of the applicant at ii AR, 
as such there Will be no difficulty on the part Of the respondents to 

inai Application. Therefore, the Hon'bie Tribunal be pleased to pas an 

appropriate interim order staying operation of the impued order of 

transfer dated 19.07.2006 as well as movement order dated 28.09.2006 and 

Jike dD. 
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• further he pleased to direct the respondents to allow the applicant to 
continue in her present place of posting till disposal of the Original 
Application. V 

4.7. That this application is made bonafide and for the cause of justice. 

5, 	Grounds for relief (s) with legal provisions: 

5.1 For that, the applicant is a wictow, serving as Sr. Teacher in 11 AR due to 

retire on superannuation in the year 2009 as such entitled' to last kg choice 

posting at ii AR till relireinent on superannuation or at least her choice 

station at Lokhra or Chardwar in.Assant 

5.2 For that, the impugned transfer and posting order dated 19.07.06 has been 

issued without considering her representation dated 13.03.06 submitted 

well in advance before issuance of the impugned transfer ind posting 

order wherein the applicant specifically stated that she is due to retire on 

superannuation in the year 2009 and also due to premature death of her 

husband she is facing hardship and there is no family member to look 

after hei since two daughters have already got married and settled with 

their husband and as such prayed for her last leg posting at 11 AR 

Agarlain, but the said representation is delibera'tely ignored by. the 

respondents in total violation of the aforesaid norms. 

5.3 	for that, as per extent transfer policy as well as in the light of the 
recommendation of the 5th Central Pay Corninission the applicant has 

acquired a valuable and legal' right for reconsideration of her last leg 

Posting at 11 AR Agartala or alternatively either at Lokhra or Chardwar in 

Assarn since she is due to retire on superannuation in the year 2009. 

5,4 for tflat, the applicant is suffering from old age diseases and undergoing 

niedical treatment at A.gartala, as such the case of the applicant is liable to 
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he considered for last leg choice posting either at Agartala or in other 
choice station. 

5.5 For that, the applicant has spent her entire service, career in very remote 
places either in the State of Nagaland or in the State of Manipur which are 
known as hard station and extremist prone areas, as such she is entitled Lc, 

at least a last leg choice posting more so in .view of he fact that she is 
retiring on superannuation in the year 2009. 

56 For that, applicant is in the verge of retirement and there is no male 
member to look after her when she is suffering from old age diseases as 

such her case of posting is liable to be reconsidered, in the light of the 

recommendation of the 5th CPC. 

Details of nmedies exhausted. 

That the applicant declares that she has exhausted all the remedies 
available to and there is no oilier alierna live remedy than to ifie this 
application. 

Mattersnot previously filed or pending with any other Couit 

The applicant further declares that she had not previously illed any 

applicthon, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 	* 

before any of thent 	 - 

Relief (s) sought for 

Under th.efacts and drcuxnstanccs stated above, the applicant luunbly 

prays thai. Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the pariies on the cause or causes 

that may be shown, he pleased to 'grant the following relief(s):. 

A/ke- .IeJo. 
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8.1 That the Honble Tribunal be pleased to set aside and quash the impugned 

transfer order issued tinder letter hea_ring No, 1.14017/GS (Edit) H- 

T/Posting/06/407 dated 1.07.2006 as well as the impugned'movement 

order dated 28.09.2006 (Annexure- 4) 

8.2 That the Hon'ble Tribunal be pleased to direct the respondents to' 

accommodate the applicant at her present place of posting at 11 AR 

Agartla as her last leg choice posting or alternatively either at T,okhra or 

Cnardwar in the State,' of Assiun in the light of transfer 

policv/recommendatLon of the 5 11t  Central Pay Coamiissioa 

8.3 	Costs of the application. 

8.4 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal rriav deem fit and proper. 

9 	Interim order prayed fot 

During pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 That the Hori'bie Tribunal be pleased t stay operation of the impugned 

order of transfer dated 19.07.2006 as 'well as movement order dated 

28A09.206 (Amexure- 4) and further he pleased to direct the respondents 

to allow the applicant to continue in her present place of posting till 

disposal of the original application. 

10 	................................... 	.. •.............. ............. 

11. Parkulars of the L1'.0 
Al 	I.P.ONo. 	 2'11 

Date of issue  issued from 	 , p  
Payable at 	, 	utJ,dJi 

12 	List of enclosures 	 As given in the index. 
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VERIFICATION 

I, Smtj Amisree De1, W/o- Late Nitehendra Deb, aged about 56 years, 

working as Senior Teacher in ii Assain Rifles, Agartala, C/o- 99 APO, do 

hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12 are 
true to my knowledge and those made in Paragraph 5 are true to my legal 

advice and I have not suppressed any material fact. 

And I sign this varificat-iort on this the 22- day of October 2006. 

keQ M. 
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Siut, Anusico Ijeb 
Sr. Teacher 
11 Assam Rifles 

• 	1• 
To 	Directorate General Assam Rifles 

(GS Branch (Edn Sec) 
P1NJ900332 
Shiliong 793 01.1 

(Through proper chaniiI) 
t. 	. 	". 

Sub 	RAYER FOR LAST LEG POSTING 
y 

_Reispe91t~111 SU 

With doe respect and humble submissjoii I beg to submit the followii iq  JeK tines fdr yU,kind cohsIdeiatio,i  

7: 	• 	 • 

That Sir 1 . I was posted to 11 Assain fiflos duifiqj 11111) 2003 ni i posIin duringJun2oo, 
, 

Sir Ianawjdow ofLate Nithendra Narayan Deb Ex Sr. Acci of JG A.:i,,, L Rifles vhoJeJréd ÔflO7th 'June,2002. .At that tim I was iost0cf with 16 Ar aid aed 'geat 	rdIiip dues to prehiture de,ise 61 ,n, 'husband, I haVO tWt aughterswIjVa?matIjedrafld sett!èdwith thek husbawis• There is rio oqc Thernbes. in my family ,  to look a(ter ñ,e. Now a days I ailI ' Iiot keepinp in health and undergoing treatmeñ(:I (3 B i'a,rtli hospital A(attnl;i MteKfkq Certificates aU). 

Sir, I am 	due lam SUperI,flujafi,m l)r!l1sIomr dimmtj,q the ysim 	)ftm j years of service is leFt and this is my last eq of Posting as l." I ny clI(JIre 
llrt,s, Sir I slmzffl be highly gmalnfmil ii you kindly rOtifil mi  luol Açjimlaln till fly supperm,,mliomi pomish;m, 

I ll;lIllci:1(j yo(I ill 

('0111 	tiC iii ill,'. 

_&11 ,Lu,,f~ 1 IC e :1) .6. 
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1rorn: 

)HlL riiuiee LIeU 

Senior Teacher 
.4 I i iii 1\IIIb 

(:10 99 APO 

1 	MahanidshnlaVa /\ssm kIl1Fs 
r a 	• 	F* 	- - 

1)11 L.tUI dLt L 11.I ItI cit /t'c1i I I ""kis  
(GS F3mnch, 'dn SFc) 

I 

Shillong-1 1 	' 

(Throucili Prot )er ClaniiI 

ub : PRAYER FOW LAST LEG CHOICE POSTING 
Or  

•4. 

I u  
I . 	.  

1 	WiLhdue resDect and humble submission I hea to 1;iv i 
a, 	 a 

luHowing fivV 	e foi4your kiud conideratiori ãitd by i1Ir1 	ic 	rH 
olease.  • 	. 	. 	 L ,':-, 	- 

	

11W 	. 	. 
2. 	Thatjscr. I sta d oosted'io 21 /\R (Maninuñ as ncr your flOI1)(1 ordni 

I 4 4 	A 	• 	. --,.. — 	.:.. , 	- 4 	. - - . 	A 	•. I 	r , 	I 

• 	INO I. t.U1fI 	ZUH)lfllilFiUSLlhy/tJOJ'-+L)I UdLCU 	l 	JUI 	ULJU. IM tdIII . 	. 	. 
occasionhad.hreauestedfor retention with AR Nodal School. Aciarinla bnri 

	

— . .......- ..........— :.... 	. 
II l 	It iy -  pubul ig 	II 1Ie I 	IIl Ut IU1 yOu i 	SU)I dill lUdLil iy It UI It 	t- I Vl.t 

- durina thevar 2009. I am also underaoina medical treatmrnt at ('H I inl 
iopitai, gartaia fol: 'arous ailments due to advancing age. to'ev, P. 

my reauest for last leal 	had not been considered and ieujnst as 

	

• 	• 	f 	._•.•• • ... — 	.1 .....................I I # 	•. 	I - 	.1 	.1 . A . .1 r ' 	A - .. ri r r r 
LUll 1 UUVVII viue yuut fl' ily r4U 	LLU) udLtU 03 ,-\pi L000. 

:3 	Sir. I am a widow of Late N N Deb. Ex Sr Acct of 16 Ak 	exprec 

	

r71hI. .._ 	I _._. — A.........I.. £ - .._ . . .I_. 	— .. - 	— — .._.• - - 	— . Ut I UI 	iJUl I LJ¼.JL, I I1dVC LVVLI UdUyI ILti b VVI tO c1I 	I11dHICLI cit 10 	v 
p t , hpli,.,,hLj,,handr, There is no other male members to look ailc IIt 	1Ic 

Ie }JdFL 01 

4 	In \/ICW of abo\/P if IS once ain reciticsted that I may pIeas e be 
,l -t.nei wt AR Noda, Agartata A. supeFannuallon. OthlVise. y Las{1e9 

ncfing may please he considered at l.okra or Chardwnr boft 	M 
/ RdI It 	1 	U fleiti to II ty IUTI 	.uv'ii 	jFRi rn&:a çace 

,I nvai1ahl ncarb y  Thzpu r or Guwahah. 

I I
my 11st requcst during my long scrvicr in Isa 	Ris 

I U Jt UUI It UI tL1 , y III lid  II t&LIUdI 

t ) 	F 11.3r)l(tn(I vctn •- ir 	

Iai11It ill 

1 	
e 

(mt /\nut ( 

	

. 	• 	- 	 i it; II 

3j__ A: '2()9( 	 ii A';ni 1i 

(,4°'" 
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, 	 (N BR ) 	 LYTQ 281900 
Ho 21 SECTOR 	 0 2217 

NFO 3 11 JR/21 AR 

pcstirig/tfr teaching otaff (4 further to this dto Sig No f 2203 Ar 

2003 ccrtma 0 2255 ug 10 comma 0 2277 Sep 19 and your 

/2006/1423 Sep 21 () 
firstly. (.) NOT recivea (.) 

accondly (4 Smt 1SU 	DEB comma senior ,  Teacher of 11 IJt 

subnittGd. an  application for last log postinq and 

with 11 M till 2009 vido your letter No  

Mar 25 and reply already fwd to your HQ 11 AR VI17 

this dte Sig No 0 2203 Apr 03 (4 
'thid1y C.) Smti 2NSRU DEB Comma oenior teacher of 11 kR 

pøtod to 31 11 A (:) release date of indiv3du1 si 
05 Aug 2006 already expired (4 

fourthLy (.) why in8ivida3 again eubmitted an application for 3F't 

- 	log posting and retain with 3.1 AR till till  

choi90 of poatirg to JOgHRA/CHARDWAR (4 n rent 

I 	there i8 NO vacancy of conior teacher avail b 

JOIHRA/ C4ARDW&R ('•) 
fifth3y 4.) re3.eae above teacher to 23. AR forthwith fl3 -16 a  

I 	 completion tOpoEt tq t1Ut cite by return qJ n I 	t h 

explanation for duly ack ski 	f. d striot o coin 1i)flCO 

s.. 	 . 	- 

F 

J' 
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' RESTRICTED 

:I 	
• ,). 	 c' 	 I.A.E.i'. 	l75.) 

DO NOT TAKE ANY EATABLE/DRINKIO ITEMS FROM ANY UNKNOWN PFRS/ .4 UNAUTHORISEDSOURcES IT MAY BEPOISON WHICH MAY CAUSE OF YOUR I)If\ I I I 

OFFICE OF THE COMMANDANT I 11ASSAM RIFLES, dO 99 APO,PIN..9Q1'1 

	

. 	 - 

Telephone No. 0381-2319795038143138 

: PvEMENLQRoER 

I 	(a) 	No. 7'U,Rank Senior Teacher Name Srnt Anusree Deb Unit II A;;w RiIlr 
and a party of .. 	JCOsINCOsand 	OR as per nominal roll on revei  li 
proceed on permanont posting to 21 Aa iii Rules: 

• 	(b) 	Date of Departure 	 , Q2006. 
(C) 	Route via 	Destimtion : Known to her. 

. 	(d) 	Authority for move' : jJQ,DGAR Itr No 
Lated 19 Jul 2006. 

(e) 	Nature of duty 	:  
3,' 4 

On arrival at (Station) 	- 	she will 'eport to lAssam_Rifles 
SOS wef 0 V Oct 2006 (FN/AN). 

If in difficulty he/they will report to RTO' or Ml' or if neither is available in tlu' Statw, ,Masterfor assistance producing this Mo')oment Order. 

Provision of AOs 782/64 and 504/67 h ie been explait ted, Anti Mnla,,a  I ' 	ii icily observed, 

MIiiai y matters will not be discusse(J with i ill tot i,ed person 

Al pots are entitled for treat,nnt iii si vi:e I tospital wt tile nit kavo, 
 etc. At.tth MOD totter No. F6/(25)'l 52/C) (Mod) date(j 12 I )Oc 2 r1111 nh r-c lli fi r t il ,00  At toy l'lO letter No. A/75/35/fJ(:MS.(l:) ditcj 01 Mar 

I )o tint get involve(,l ill rape, molestation, di ii;kin, t ilnI i:iviiiq atid eve 	 ., . 

1 to is cold to avail 12 days Joiiiit ig Time :s per exislinq ii 'to 

66 days EL and 	days casiaI leavu ci cclii tip to 3 I l')ec 2006 
l(k'nhity Card No. 	 is in Ii SrY;iuIi Of iti(tii,jit:1 

She has granted IQ_ days EL/CL wet Q Oct 2000 to 	Oil 2006 

( 
• 	 . 	

. 	 ,' 	' 	)\ 	) 

	

ifIes 	 (Sutetidra 	RS) 
. 	 Ass(Uornd( Statlrr,er 99 APO ' 	 . 	 Adjutant Dated' : 	L Se 2006 	 for Conunan(ja,)t 

1' 	Indi Concerned 	 - 	for cortipliance 

2. 	HQ DGAR (GS,Edn) 
Shillonq -11 

3 	21 Assam Rifles 
PIN-932041'  
C/O 99 APO 

4 . 

 

011ice Copy.  
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BEFORE THE CENTRAL AI)M]NISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

OA NO. 254/2006 

SMTI ANTJSREE DEB 

• • . . APPLICANT 

UNION OF iNDIA & 011IERS 

• • .RESPONDENTS 

WRiTTEN STATEMENT FILED BY THE RESPONDENTS 

1) That the respondents have received copy of OA and gone through the same and 

understood the contentions made thereof. Save and except the statements, which 

are not specifically admitted herein bekw, rests may be treated as total denial.. 

The stalemenis. which.. are not borne on records. are also denied and the 
apphcant is put to the strktesi proof thereof. 

Before traversing various paraaphs of the OA the respondents would 

like to give the brief of the case, which may be treated as a part of the Written 
Statement. 

Smit Anusree Deb was appointed as Sunior Teacher with effect from 30 

October 1995 and promoted to Senior Thacher w. e. f. 01 Febnaiy 1992. In para 

2(d) of the appointment letter it is clearly nientioned as terms and conditions that 

individual is liable to serve any where in Nagaiand, Manipur, Mizoram. Tiipura. 

Arunachal Pradesh and Sikkini or wherever Assam Rifles Units exists. MHA vide 

letter No. Govt. of India, Ministry of Home Affairs vide letter No. 

11.3015131961PF JIV dated 19 August 2003, has laid down the authorization of 
teaching staff in each, Assam Riles Bn as under: - 

Senior 'reacher 	- 01 
Junior Teacher 	- 02 
Hindi Teacher 	- 03 	 . 

A copy of the Govt. of India, Ministry of Home Affairs letter No. II.' 

301513/?6JPF.W dated 19 August 2003 is annexed herewith and marked as 
Annexure- Ri. 

Posting profile of the applicant is enumerated as under: - 

C, 
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a, 

1• - 

Unit Period Place/bc 	Duration Type Remarks 
ofloc 

: From To 

15 14.02.1990 19.5.1992 Zunheboto 	04Y Hard 
AR, 03M 

13D 

12 14.011990 19.5.1992 Wokha 	021 Hard Combined 
AR. -. (Nagaland) 	03M. posting 

05D with 	her 

husband 
14 20.05.1992 1 06.01.1994 Phek 	OIY Hard 
ARE .  . (Nagaland) 	. 071W 

16D 

7AR .07.01.1994 10,05.2000 Thoubal 	06Y Soft Combined 
(Manipur) 	'04M. . posting 

03D with 	'her. 

husband 
10. 11.05.2000 31.07.2003 Mokokchung 03Y Soft Extended 
ARt . (agaiand) 	Q21\4 tenure 	on 
16.AR . 	 . 191) request 
liAR 01-08.03H 05.10.2006 Agartala 	- 	 03Y Soft. 

-. . 

(U 	o2M 

271)" 

2) 1. hat the appJiL ant was ti ansferred to I LAssa lm Rifles, Agartala (Tnpura) which 
is a soft location from 16 Assam Riles, Mokolch(ing (Nagaland) which is also a 

AOL 
.., 	 location ide this Ditectorate letter No. I.1401'77O2f98fA4ff25l dated 16 

• . June 2003 and the application was Taken On StTe1gth on 01 Aug 2001 On 

completion of normal tenure of 03 (tIn ee) years the appTicant was ti ansfen ed to 

21 Assam Rifles Kakching (Manipum) %lde this Duectomale letter No 11 1417/GS 
(Edn)./H. T/postmg/O/407 dated 19 luly 206 as per posting policy. The 
applicant was accordingly released fy ii Assam Rifles 'movement order No. 
1.11064/1 2/206-A1985 dated 28 September 2006 and casualty to that effect was 
publihed in part two iidrs No 1J/Cn/Ai06 dated 12 October 2006 
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Since one Senior Teacher is already on the posted strength of lii Assam 

Rifles, vacancy for another teacher does not exists. The applicant was posted to soft 

areas w.e.f. 2000 purely on compassionate ground. The applicant had time and 
• 

	

	again submilted applications to be cobsidered for poing in soft areas until 

completion of 20 years of quali1'ing sen'ice for pension. 

A copy of the Dkectorate Genei1 Assam Rifles 

letter No. 1.14017/02/98/A-111251 dated 16 June 2003 is 

annexed herewith and marked as Annexrue-R2. 	 S  

A copy of the Directorate General Assam Rifles letter 

No. I14017/S (Edn)IH-T/postingi06!407/GS(Edn)/H-

T!posiing'06/407 dated 19 July 2006 is annexed herewith 

and marked as Annexure- R3. 

A copy of ii Assarn Rifles movement order No. 

1.1 1064/12/2006-A/985 dated 28 September 2006 is 

• 	 annexed herewith and marked as Annexure-R4. 

Copies of applications submitted by the applicant 

annexed herewith and marked as Annexure- R5 AR-5B,R-

• 	 5C, R-5D and R-5E. 

PAREWISW COMMENTS 

That with regaTd to'the statement made in paragraphs I to 4.1 of the OA being a 

matter of record, the respondents beg to offer no comment. 

That with iegard to the statement made- in paragraph 4.2 of the OA, the 

respondents beg to submit that as already stated in the preceding paragraphs, the 

applicant has been serving in soft areas since 1994. It is further submitted that 

most of Assam Rifles battalions are deployed in Manipur and Nagaland, most of 

the transfers of the teachers will be with Battalions. In para 2(d) of the 

appointment letter it is clearly mentioned as temis and conditions that individual 

is liable to serve anywhere Assam Rifles units exist. As per the existing posting 

policy all teachers are required to be transferred on completion of tenure of 
three years. The applicant submitted an application on 19 May 03 (Annexure R-

SE refers) along with an undertaking certificate to allow her to continue with 16 

- AR, Mokothung (Nagland) soft location up to October 2005 on compassionate 

ground stating that she wished • to proceed on Voluntary Retirement on 
completion 20 years of service. That she has completion 20 years of service on 

Al 
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30 October 05 since it was to, be her last leg posting, her request was acceded to 

and she was posted to 11 Assarn Rifles at Agartala, a soft location vide this DIe 

letter No. I. 14017/02/98/A-111251 dated 16 June 2003 (Annexure R-2 refers). 

A copy of SOP on posting vide HQ DGAR' 

letter No. l.17011/16/97/Adm-J dated 01.9.1998 

and HQ DGAR letter Noi.1701 1/16/97/Mm-i 
dated 04.8.2000 are annexed as Annexure- R-

6A and R-6B. , 

A copy of Appointment Order No.AIV-1184-
85/Rect/96 dated 23 September 1985 is,annexed 
as Annexure- R-7. ' 

5) That with regard to statements made in para 4.3 of the Originat A 1 lc .t the 
• respondens beg to submit that the applicant was transferred to 11 Assarn Rifles, 

Agartala soft location on compassionate ground considering it to be her last leg 

posting as per application dated 19 May 2003 (Annexure R-5E refers). On 

completion of tenure of three years at ii Assam Rifles she was transferred to 21 
1h 

Assam Rifles, Kakehing (Manipur) videDirectorate letter No.1.14017/GS 

(Edn)TH-T/posting/061407 dated 19 July 06. Another application dated 13 

March 2006 was submitted by the applicant (Annexure 1 of OA refers), 

requesting for extension of tenure at ii Assam Rifle's till Superaimuating i.e. 
November 2009. This Directorate vide signAl No. 0 2203 dated 03 April 2006 

infoirned Headquarters 21 Sector Assam Rifles that the proposal was not agreed 
• to in view of the policy in vogue. The posted strength of Senior Teachers at 11 

Assain RiJJes, Agathia as on 19 July 2006 was as under: - 

SI No. 	Name Date 	of Three years Remarks 
posting tenure 

completed 
1 Smt. Anusree Deb, Sr. 01-08-03 01-08-06 Applicant 

teacher 

10-20-05 2 Miss Shobhra Dhar, Sr. 
Teacher 

9 JJ: 



Since, the applicant was posted to ii Assam Rifles at Agartala on her request 

as last leg posting and due to proceed on Voluntary Retirement in the interim 

Miss Shobhra Dhar was posted as Senior Teacher to II. Assam Rifles w. e. f. 

10.2.2005. No vacancy of a Senior Teacher exists at Agartala. The applicant 

having completed tenure of three years and being surplus has been transferred 

to 21 AR, Kakching (Manipur). 

A copy of the Directorate General Assam Rifles 

signal No. 02203 dated 03 April 2006 is annexed 

'herewiih and Marked as Annexure R 8, 

6) That with regard to the statement made in paragraph 4.4 of the OA, the 

respondents beg to submit that reply to the representation has already been 

communicated to HQ 21 Sector. AR under intimation to 11 Assam Rifles vide 

(1 this Directorate Signal No. 255 dated 10 August 2006 intimating that retention 

of the applicant at 11 Assam Rifles was not agreed by This Directorate. HQ 

DGAR signal No.2217 dated 28 September 2006 annexed, as Annexure-3 of 

the OA submitted by the applicant is false. At present there is no vacancy of 

Senior Teacher available sat LokhralCharduar. The details of Senipr TeacheE at 
43 AR ( Lokhra) and 46 AR ( Charthiar) are as under:- 

Si. Unit Loc Auth of Posted Date of Remarks 

No. Sr posting 

Teacher 

1 43 AR Lokbra 01 01 17.8.05 No vacancy 
(Assam) 

2 .46 AR Charduar 01 01 01.2.05 No vacancy 

(Assam) 

Earlier vacancy arising in 43 AR (Lokhra) and 46 AR (Charduar) is not before 

17.8.2005 and 01.2.2008. It is submitted that the applicant hMng taken benefit 

of last leg posting to Agartala already cannot be permitted to enjoy choice 
posting rules at the cost of her colleagues. 

7) That with regard to the statement made in paragraph 4.5 of. the OA, the 
respondents beg to submit that the applicant has not taken shelter of the ailment 

as an afterthought. It is further submitted that last leg posting is considered only 



/ 

6 
once. It was considered earlier and she was posted to 11 Assam Rifles. Last leg 

• of posting cannot be unending. It is a settled position of law thai normally courts 

do not interfere with the transfer orders unless it is vitiated by the malafide 

action of the authority or orders not passed by the competent authority. 

The respondents crave leave of the Hon'ble Tribunal to rely and refer 

upon various judgment and orders passed by the I-Jon'ble Apex which are 

relevant in this matter at the time of hearing of the case. 

• 8)That with regard to the statement made in paragraph •  4.6 of the (DA, the 

tespondents beg to submit that one Sr. Teacher already stands posted 1.1 Assam 

Rifles w e f 10.2,2005. No other teacher can be pisted ince Sj tenns of MHA 

letter No. II. .3015,'31961PF1V dated 19 August 2003 (Annexurç R-1 refers). 

Further if an intethn order is passed it shall prejudice other teaciers of the Force 

who after ba'ing served in each battalions is authorized only one Senior Teacher. 

That the applicant was allowed to continue in 11 Assarn Rifles on surplus vacancy 

on humanitarian ground and that the same can not be claimed as a matter of right. 

That she cannot be allowed to continue at 11 Assam Rifles since no vacancy of a 

senior teacher exists there. It is submitted that the continuation of interim stay 

granted in the subject case would cause irreparabló damage to the posting 

scheduleiroaster of Senior Teachercnt by this Directorate apart from causing 

prejudice to other senior teachers who have completed their tenure in hard area 

and are due for a tenure in a soft area. 

That with regard to the statement made in paragraph 4.7 and 5.1 of the OA are 

being repclilive and have adequately been commented upon in preceding para 

5 5 6,7 and 8 of the Written Statement. 

That with regard to the statement madein paragraph 5.2 of. the OA, it is 

submitted that the same has adequately been commented upon in the preceding 

paragraphs and T of the Written Statement. That the' representation of the 

applicant have been, considered and rejected due to policy constraints. Furtler 

the applicant is misleading the organization by stating time and again that she be 

given a choice posting as her last leg posting. Having been accommodated once 

at 11 Assam Rifles she cannot be allowed to take recourse to the same grorind 

time and again. That compathionate ground is an exception and not a rule. 
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ThaT with regard to the statement made in paragraph 5.3 of the OA are repetitive 
A 

and have adequately commented upon in the preceding paragraph '. In any case 

applicant his already been granted last leg choice posting and having availed 

that Jaw of Esfoppels does not permit her to change her stand. 

That with regard to statcmeii made in paragraph 5.4 of the PA, respondents beg 

to submit that there is no vatancy of Senior Teacher availabie either at Lokhra 

or at Charduar since the existing vacancy of senior Teacher of both location 

already stands filled up. Moreover the applicant has submitted no medical 

docwncn1 which warrant her day to day medical advice!attendance as being 

mack out to justify her stay either at 11 Assarn Rifles, 43 Asa?n Rifles or 46 

Assam Rifles. 

ThaT with regard to the statement made in paragraph 5.5 of the PA, the 

respDnddnts deny the same being incorrect and baseless. The respondents beg to 

subriit that the respondents have facilitated applicants sta)' willi family for long 

peiod as she and her husbanl had got combined posting three times in hard/soft 
area as per hr choice. It has adequate1v been commented upon in preceding 

paragraphs of this Wiittcn Statement. 

• 14) That with regard to the statement made in paragraph 5.6 of the OA, the 

respondents beg to rely and r6eir upon the statement made above. 

15) That with regard to the statement made in paragraphs 6 and 7 of the OA, the 

respondents do not offer anyconirnent. 

• 	 16) That with regard to the statement made in paragraph 8, 8.1. 8.3 and 8.4 of the 
• 	 OA, the respondents deny the contentions made therein and it is submitted that 

- samc are repetitive and have adequately commented upon in the preceding paras 

of this Written Statement, In view of the submissions made in flie Written 

tatemcnt the Hon'ble Tribunal may not be pleased to grant any of the 
relliel7relieffs as sought for by the applicant. 
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17) That with regard to the statement made in paraaphs 9 and 9.1 of the OA, the 

respondents respectfully submitted that the Hon'ble Tribunal may be pleased to 

vacate the interim stay order as on 24.10.2006 since it will prejudice other 

teachers who have clone their hard tenure and are, due for soft tenure. That 

compassionate ground posting on extension is an exception and not a rule. That 

in case interim order is not vacated; irreparable damage would be caused to the 

respondents. . 

• 	 18) That in view of the facts mentioned herein above, it is humbly prayed that the 

present Original Application is not been filed bonafide and is not legally 	* 
sustainable and is liable to be dismissed with cost.  

ri 



a 

AFFIDAVIT 

I Shri 

at present working as 	 - --------------------------- 

at -- 	--- ----- who is one 

of the of Petitioners in the present petition and is taking steps in the matter 

and duly authorized to sing the affidavit and hence competent to sign this 

Affidavit, do hereby solemnly affirm and state that the statement made in 

paragrapl 

are 

true to my knowledge and be'ief, those made in paragraph 

1 	.X4 	being matter of records, 

are true to my information derived there from and the rest are my humble 

submissiQn before this IIon'ble Tribunal. I have not suppressed any 
material fact. 

And I sign this affidavit on this - th day of January, 2007 
at G- ,kk

/ 

- 	 --- - Identified by 

Asst Chief tPINF 
fj 

. -iJ L 	, Slifl1bi793011 

4kdJ. k e 	 '41T 3 Jfl793()çq 
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copy 

'lo. 113015!31961PF.IV 
Goverfl1Tent of India 

Ministry of Home Affairs 

New Delhi, the i9th August 2003. 

To, 
The Director General 
Assam Rifles 
Shillong —.793011. 

S 

Sub 

sir 
The ndersigfled is directed to refer to your leUeI No. 

Il.11011124312001 

G(PE) dated 06.06.2001 on the subject cited above and to convey the sanction of 
the President for restructuring of Bns. of Assam Rifles as under: - 

(I) 	
Total number of Assam Rifles Battalions will be 46 Battalions (31 old 

Battaliofl + is 
newly approved Battalions) and the strength of I 

Battalion of Assm Rifles will be 1250 persO1flel (Standard Pattern 
of Revised PE of Battalion is enclosed as AnneX II) 

(II) 	Out of 15 ëw Batta n,. 	
dttahoflS will be raised by new raising 

and 6 BattalionS by culled out 	
m the surplus strength due to fro  

reduced size of Battalion from 1526 to 1250.. 

(UI) 	For 6 culled out Battalion 	
36 posts (15 Officers, 01 JCO and 20 

• 	 S 	
Civilian) will be created with simultaneoUS.abhtbon of equal number 
of posts of ORs in 6 culled out Bns. (Detail of posts is given in 

Annex-Ill). 

(IV) Abolltibfl o 460 posts in 46 BattaliOns (9 Havilda (Clerk) + Staff 

Nurse in each Battalion). 

• 

 curred from the sanctioned Budget 

	

2. 	Expenditure on this account will be in  
Grant of Assam Rifles for thecUrreflt financial year and subSeqUt years. 

El 
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• 	3. 	This issues with the approval of Ministry of Finance vide their U.O. No. 
2(20)/E.111/2002 dated 30.4.2003 and Integrated Finance Division of this Ministry 
vide their Dy. No. I 548/Fin.V/03 dated 06.8.2003. 

- 

Yours faithfufly, 

Sd/xxx 
(Indevar Pandey) 
Director (PF) 

August 2003 
Copi to 

I. 	Pay and Accounts Office, Assam Rifles, Laiturnkhrah, Shiflong-3. • 	
2. 	DGAR, IP Estate, ITO, New Delhi. 

Ministry of Finance, Department of Expenditure(E.tII Desk) w.r.t. their U.O. 
No.2(20)/EJ1I/2002 dated 30.4.2003. 	 . 

• 	4. 	Additional Directorate General (Staff Duties), Staff Branch, Army 
• 0 
	 Headquarters, South Block, New Delhi. 

Directorate General of Military Operations, Army Headquarters, South 
• 	 • 	Block, New Delhi. 	. • 	 I 

MS Branch, Army Headquartec,,South Block, New Delhi. 
• 	CDA(0), Pune. 

PAO,MHA. 	 • 	• 	 •: 

• 	9. 	FA: Assam Rifles, ShUlong. 
• 	 10. 	Director (Pers), MHA, New Delhi. 	• 

Fin.V, MHA, New Delhi. 	• 	• 
PF.lIll/!lI, MHA, N.ew Delhi. 
•Pers.11l,MHA, New Delhi. 	• 	 . 

• Prov.l, MHA. 
LOAR, North Block, New Delhi. 

16.. 	Guard file (PF.IV). 	 0 

Copy for information to 	•. 	

• 	 0 

Sr. PPSto HS. 
PPS to JS(P). 

	

	 0 

Sdlxxx 
• 	 (Indevar Pandey) 

• 	 . 	 Director(PF) 
• 	 . 	 19111 Augut 2003 

• 	 . 	• 1 

• 0 	 • 	 . 	$ 	 . 	 •0 
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CL 

2 

118 MedIfdI IOt 

119 Sister 

 

120 Staff Nurse/M 

 

121Aya 

 

122 Female Aftefldaflt 	 - 	- 	- 	- 

 

	

123 Female Sai 	 - 	- 	- 	- 	

- 	2 	- 	-- - 	- 	

- 	2 

124 SeniOr Teacher 	
. 	1 	- 	- 	- 	- 	- 	- 	- 	- 	- 	

i 

125 JuniOr Teahet 	
2 	- 	- 	- 	- 	- 	- 	.• 	- 	- 	

- 	2 

126 Hind Tácher 	
3 	- 	- 	- 	 - 	 . 	- 	

- 	 3 

127 Hindl Tranlat0r GdeLLt 	 - 	- 	- - 	 - 	- 	- 	

- 	 I 

	

128 Hindi Typist 	 - 	- 	- 	 - 	- 	 - 	

- 	I 

Total CiVilli Staff 	
- 	 0 	0 	0 	12 	0 	0 	0 	0 	 20 

Army/AR Cadre O 	 .2 	0 
1 	1 	1 	1 	1 	0 	0 	0 	6 	0 	15 

Total Subedar Malor 

	0 	0 	0 	0 	0 	0 	O 	0 	0 	2 

1 	2 

Total Subedat 	

0 	0 	0 	0 	0 	6 	
19 

Total Na Subedar 	
. 	12 	 2 	0 	 2 	2 	1 	0 	6 	

1 
12 

300 

	

Havildar . 

	 26 	5 	52 	10 	9 	13 	3 	6 	2 	30 

	

Rifleen

ib 

 . 	

. 	 60 	4 	24 	23 	60.: 	6 . 	9 . 16 	
486 	748 

	

Followers 	

- 	0 	Q 	0 	1 	 0 07 - 0 	.0 	 0 	0 	0 	0 	107. 

Civil Staff

m 	
0 	0 	0 	0 	12 	0 . 	0 	0 	0 	20 

Total ll RankS 	
115 	12 

A 	

81 	142 	71 	4 	jj 	16 18 	102 	648 	1250 

	

AuthOT 	
Revised PE sanctioned vide MHA lefter No. ll.30l5/3/96 

	ded 19 Aug2003. 

J 



Tele No.; 705075 	
Mandes1aya Assam Rifles k 	
Directorate General Assam Rifles LIP  ShIl1Qfl793 011 

I.14017/02/98/A_II/) 	
Jun 2003 

List. 'A' 
LJs';L 'B' 
List 'C' 

POSTINGASFER TEACHING STAFF 

Posti/tinser in respecl 	teaching staff has been - finaljcd taking into cor1eideratjh of •compassöhate/meäicai 
cases and all Other rl.ated aspects. Posting order- duly ai'. ::oved is Ordeted as per detajl  J.et.tcr. 	 given at App 'A' to this 

	

2 	
All units, whether in hard or soft area will release the 

ividus as per release date, without awaiting reporting Of 
- r1ief. Efforts have been made to provide relief. 

However 1  vacancy in the units remaining unfilled will be made up in the 
axt issue. The move of all affected staff will be completed 
eween 25 Jun to 30 Jun 2003 without waiting for their relief. 

3, HQ IG(N)/Raflges will render completion report latest by 10 Jul 2003 pOSitively.  

	

4. 	No repeat no rn:Ufication dance 	tjo ,  retention or bulding in abeyarce o posting order 
ili be entert 	 sued VIde this letter rz 

	

5, 	Please ack an1 ensure sttict compliance.  

B K Chowdhury 
Col 
Col(A) 

	

Co 	 or Director General py to 	
Assam Rifles 

RCCCTd Branch (Adm ! & Iv) 	
for info please. II cc. Franch 

50 
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• 

g 
No 

(Appx. 'A' 	to DGAR leLter No. I.14017 
02/ 98/A_IILJ 	dtJ, 	Jun 2003) 

P OST ING TRA SFER 	TE ACH ING STAFF 

Na 1T€ •' 	 -- 
 FroT1.To  

Senior Teacher 
1. ShrjBSYadav 3AR 2AR 
2- Smti Ariusree Deb 16 AR  

 Shri Harbns Singh 6 AR 
 ShriALPandey 2AR 16A, 
 Srnti Seema Okram 2Q AR 33 AR 

JUNIOR TEACHER 

1. Smti S obhana PA 17 AR 4 AR 
2. Shri Karni Achajee 10 AR 7 AR 

3. Shri M P Godlyal 6 iR 23 AR 
4. Shri K N Pandit 2 5 AR 4.14 AR 

Shri Mahndra Kumar 28 AR 31 AR 
6.. ShriBKDb 28 AR 6AR 

7. Sirj R K Thakur 31 AR 28 A 

U.. Shri Padam Pradhan 4 AR -1-7, 	AR 

1-II14DI TEACHER 	 • 

1. Shri V K Jha 2 AR 33 AR 

2. Shri Santosh Kr Singh .8 AR 26 AR 

3, .Shri. Sudama Das 10 AR 12 AR 

4.. Shri Vijav Mahto • 11 AR 13 AR 
S. Shr i Mr inmoy N a th 12 AR 8 AR 

. ShriM K Pandey 13 AR 18 AR 
7. Shri. Madho Singh Bisht 13 AR 11 AR 

3. Shri Amarendr.Kumar 16.AR 33 AR 

9, Shri. Darbari Pra sad 15 AR 9 AR 
 ShrI BK Singh. 18 AR 13 AR 
 Shri ArabindoBoro I8AR 1.6 AR 
 Md Azam Sidhiqul 6AR. 15 AR •  

13 Shri Sashn.flas 26. AR 27AR 
14. Shri. Dil.J.p Kr Bhuyn 30 AR. 31 AR 
1, MISS Reena Singha 30 AR 1.0 AR 
16. Shr.i R C Ma.1a}ar 31AR 3QAR. 
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Mahandeshalaya Assarn Rifles 
Directorate General Assam Rifles 
StiiBorg-79301 I 	 - 

1.14017/05 (Edn)fH-TiPo3n!O6!'7' 
	

Jul2C!06 

• 	 i;.-.. 

LL L 

FOSTINGI7RAN5FE, OF TEACHING STAFF 

I 	Pc'Una/transfer in resoect of Teaching Staff is in Appx 'A', 6' and 0' to th.. etier. 

2, 	A un sISc:ors wh&her in hard or,  soft rea will relea;e the individuals by due date 
WiLO owQiinç1'epol'tTh' of reief. The move f ik afiscted sthff will b'e corn Ieted 1compeion 
ieo1: bo subn'tted v du date as ;er Apox —A", 'B and 'C'. 

3. 	No repeat no request for ;'odifioation, canceiation, 	enoit or holding in vioiation of 
potinq order i.SSU?Q V1CiC Lhs letter wil be entera;ned. 

ack n(: ensure trjc: OuiEpIince. 

12'.AnddvyOpac111hr av) 

ts 	 for DC Assam Rifes 



Sf140 Raaik and Nanie EuuIUnt To be' 	'Cotuptetion Remarks 
- reica8ed by Report 

From 	To 

L Shri BS Yadav, 26 AR 34 AR 05 Aug06 15 Aug 06 
Sr Teacher 

S1IrH%MSitg%, 27AR 23AR' 30Aug06 10Sep06 
Sr Teacher 

3.- Srnt Anuaree Deb, 11 AR 21 AR 05 Aug06 15 Aug 06 
SrTeachàr 

4. •Shri Subabaai Dab 14 AR 36 AR 31 Jul 06 15 Aug 06 
- Nath, Sr Tachet 

ShIi AL Pan4ay, 30 AR ARTC & S 31 Jul 06 15 Aug 06 
- Sr Teacher 	S  Uiphu 

6. SmtSeernaOkrazn, 21 AR" I4AR 31Jul06 15Aug06 
Sr Teacher 

• Sbri Haidas 14 AR 30AR 15 Aug06 25 Aug06 
hakraboiTy, 

Sr Teacher 

8. ShrINC Jose, 44 AR 	- 37 AR 31 Jul06 15 Aug06 
Sr Teacher 



AV4 A4m 
REST 

LAET. 

t:o NOT TARE dY EATALE/ RKNG TEis FROM ANY U 	OIN FER81 
Y BE PU ONW 1iAY CE(t 1E 

ii A.S 	JFLES_CIO9APO._P32611 

none i'1o, O31-23i97 , 038i23i3824 

OVEtEi ORDER 

H 	iu 	 inSe c-i iocjJNcm 	 Unt1 , 
-. 

 

and a pariy ot 	JCO!NCOs and - OR as par nominci roil on rcvec;e: 	a 
proceed onpmanent posinc to 2iMsamRes. 

Dare o Depac[ure 

R_ute via 
ALI O(fi ior )'oie 

(a) 	Nature or duty 

- Oct 2006. 

L)tStii2tlOfl 	Kro 	her. 
11w 

ted i Jil 200& 

nTanent posthi 	Assan Rifi. 

- 	 2. 	On arrival at (Station) 	- 	she will report to ACJfl Assam Rifles, 

SO; 	OcL 2006 (Fi/AN 

ii in ciiicult\ 	/they vll rpot o RIO or MP or t neither a eva : 	to the Saion 
asictor assi$ence producing this Movement Order. 

Provision of ADs 782164 and 504/67 have been expL' med. Anti Mra Procaution wift 
b& iictiy observed. 

eti:ars will not be discussed with authonzed person. 
I 	p;r are entdiad for rreatmant in service hospital whe on icave, oo&rsatari, 

etc. Auth i1OD krter No. F6hr251 52![) (Mcd) dated 12 Dec 52 end also corrri rrred v4e 
1 i I- iD aicer No. B/75/3b/DGMS-.5(E) dated 07 Mar 95. 

Do no get involved in rape, molestation, drinking, misbehaving and eve teasing enroota. 
He is entd to avail 12 days Joining Time as lber existing rule: 

days EL aric £ days casual leave credit up to 31 Dec 2006. 

!denniy Card No. 	i in possession of individual. 

12. .. - a js grani.ed ;i day ELi'CL we- 1:  L~L Oct 200610 LL Oct 2006. 

1 I 	n I-.irla.s 
2Ui 

Saucn C/O 99 APO 
Sep 2006 

1. 

hC) OGAR (OS Edn) 
\/ 	ShiHcnq -ii. 

3. 	21 Assam Rites 
PN-932041 

j ._ W\ -  ti0  .. 
Coç.y. 

(Si'endra Ku/ner RS) 
Asat Comdt I 
Adjutant 	\\/ 
for Commandant 

for compliance. 

,'_.. 



/ . 	
• 

Smt Anusree i:etSr '1: ei' -  
, 	 7 	 R:i.f 	 - 

( 	 c'j 99 cPo 

To 	Directora te :j:fl Ri f les  

:A Br anch ) 
:;i'••i:. I itr 	•..-  793011 

( •i_(-..'c •s  pr::?- 	h... 

Sir 

. 	 EV I E•:w c:: 	;:f:} 	
,4ç: c:RF)EF 

- 

due respect ?rc humble 	 I beg  to 	 the  for 	 I ir rJ considerati on p: 
.-' 	 - V .  . 	 • 	 j...  ' 	

L 	 • 	 • 	 . 	 • 	 - 	 • 	
.: 	 • 	 • 	• 	

. j• 	 - • 	 • 

•.••" 	 •••. 	•r , 	 i•_.L•:;f1•i 	cccLf 	•t 	
çç E: 	A 	

ord
tc lU rc rJ s uni t. i . 	 . 	 ••••Yç 	c -' n 	pci:jr1 ord 	b:i1. r'c: ei 'd f or ty htrr N c'5, HLd fL ti j i date 	I 	t:eLJ d 	•kE' t 	nf •in 	h- 

t ••cc•_• 	• h:. . : 	thr 'f 	r .} ct.i time duc : nq my 
	E h;v t•d f roii my h 	 i n:: e m 	i 	 r 	 and 	v'r .t. : m k.:r rcpf 	:u 	 for his 	 .:ircç 	;1i• plac e 

	rç 	 ••• 
•+ 	 wh.i h. h: 	 i i j J 	On 	

L c  time 
Place 	

and same the practice of p.tjn. o b.: ha s been experienceiJ this t ime 1,
,•••• 	 m 3 - t this t

ime m. 
humband :j - } id to 	 hi 

Si in 	
Uty pi.::p(

"" 10  Assam  k: ) 

Posting 	 ne>: t po-:.tifl1 	f ccy hu hind 	hc' 	. prit 	:o }c 	roL:rpp1 	füc 	hih 	np1 : husband t:jon from 
 last 

Lo 	•;:c;ItF, bt.h of u 	t. 	 p ~
-.......nOrE. 

had  c i 	
L 	c 	r 	- !  :•::j -  b 	 F 	

t 

your 	
.-:d i : .'o r 	o:d off.jcMy  hd has been •inf -- d 	i ci: 

leg 	
ote  si gna l No. A 2776 ,dated Dec 97t

hat ui. t.1l.:1 &  l as t .i n 	i. 	boj ic 'c on :.i crE, 
:::. 	

•- 

my hu sband k  ir I 	b 	pt:E.t h flongwith 	 Plain area to P C?pFcro Oi 	.n' ..o 	 i 	n 	rt :i rno ii of my h.bnh i:nc: 	to mm i m i
prior 

in: .i I h 	i hi p ,t t }i . t q 	 I I not posj. h I 	I to t.hi unit UI I th 	:nc U 	 :n i:rvy o t h e p1 ii.n nro 	 o t ha t I may b po.toj .Ioi-qj- h my h;.n t..c t : on 

• c •-..... 
t h i s act  of • 	•• 	

1• 	 _.L.... 

	

( it çf 	L 	ç 

J 

• Yours 

	

• 	€ 

Sd! Xx x x  xx 
(Smt. i 	 I:)F.N Feb 3 	

flc3  Teacher 



I 
/ 

•• 	 r T<ch 

	

1 A 	.çç;  k . .f; 	
S

es. 
C < 

To 	Whan ideshalaya Ri fl 
D irectorate Genera l Assam Rifl es  $Ccrd 
Shi llong•- ::';oj . 

(Throlgh pr pr Cj is?I ) 

r 1' 	- r', f- h• 	 r 

	

st 	 (fN 	4L I 

Sir 

W: Ii-  du 	rpc . and humble submissi on  I bo:1 	most  Y1:I -  Lfi ly to stto the folj ow i,  lines jor-your 	 .hft Ic : 

2 . 	H-  t. •. 	 iC•Lfd In ich 	 EE.iifl•i R:i 1 1. o:. a4 t,, C.CIlII 	ion 	Ir ?TI 

	

in this nn:it., but iry retentio n  has 	 :prcivo Lt:It.c:I -  }.:.; p( 
:?9 v:idurr HOScmo Nc A 2776 dt. 23 Dec , 97 .  
My nob&rsd Sh - j N N Deb vn HA 	h.ic:h is ii 0cc - u;-  .1 t. ho I. on r: ompi utod his nprmo I tor.ro but his pcot±nc cirdor "s  y et to  be ( oc 03. YEn 

4. 	Duri ng my on L . r ....... I nyp 
	poo 	nOn:3 tj:: 	1 LI 	Lpo oo 	,. • oo 	rdor 	-- 	

.1. 

31' Oct S 	.... 	90 	-- Horc./CI Opo (' 	.12 AR 	 13Feb 90 to .15 ft-tv 92 	jc  1 4 AR 	- 	19  May 92 to 06 Jan 94
'  7 AP 	- 	07 cJI41r 94 to dt 	
- 	-do 

Fc rt hur my huE hd and I oro not :crrirroclo tod in a un i 
t toge ther an per pus t.inq nut-ms ond uac .....i.mu my hu bnd - ............... J 	L .. 	_ ......................

.- . .: •._ ._ 	. 	- 

	

L 	r0.t:. 	t..:-V 	PLJOLJuLI 	L 	cfl 	LJ,3( 	
4SO .. 	,. 	. tf4 •iVtnt 	i.\4 	 fl 

4  1 	L. .._ 	.............-. 	c -. . ....... 	, 
2Lc.fJcu( 	 L5t 	 Iic 	 tL4:c.cj4c 	t he 	4C;. 	c. 

............ 0V 	r.cy 	o flo>o:. 	.:c 	yon-'-  and c.ho 	3.l. b 	".iE. 

	

pc:E. 
ting prior  to his rotirorjr-- 	An oppl :icti onf f rom my thd to ac c ommodate hc3 - h of u E.......... 	same 	 has 	E:cupn Prov " s " OnallY accepted ' i0yç- -} 	I No. A 2776 dt 23 De?::: 

7. 	I. r view of t ho b?:IYE • :1 ti my o rcIurt. requost. that 	u 1. ho 

	

p3o4. 	be COfl5jfjppd f ....posLinq  in 	o 	sto tic.3n preferably • in o p1 
02.0 	 wro 	cu c on 	crorcO- 	1 or to '' O1 sot.i-- L.., p' - 3.ur t 	m 	 S 

Ru..............- my posting to 10 %03j q i I os may p1 uos 	ho 

	

consi dered Tc:r - coco: I t.-i.n in view of the 	 to mentjoFj in 

Th.ccç :iuq in o?"t..c ipt:ion 

Dated 	: 07 Nov95 

Yours - 0St.hf I :I 

. 	t-€ 

( Smti Anu sree 
:IL ; 3? c 

 
Tea c her .4 

~ D_ 
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Lco?! 
W-Irt N • N • Debt ': Aapiat aat  7*t4l B11. Asm RUle 8 99 ApQ 

To ; The Director Qeneraj 
8Ufl KLfl 

3 0 1 1 
Throuçjh. proper Ch8flnel) 

___ F G. 
IN 

Ic 

iNG 

Wi,tk 	 41 hi1e suj. 	:i: 	to lay ow t;he 
•OUOW4.&i 	w Ui 	:e4vQ;r.  Q lQir kin • 	

syrnp, 
•theUc Qr4i 

That 	I bve bee 	pj 	
etr .e 8eryjc, served in c 	U1 	entj 	

o my $ipari 
The most Q thu 	w• z eVed 	my 	IJnit Were 

tea at 	
area 	i my entj peri NOW 	Aay beei 	 P 	to 10 	 vid Y 1o. A S172 t W 

	

	9 	
or poatj o my wU mt ha8  letter No. 	 a reAdY been iu€ e1 

ale  salil uai t isa 1 o 1 OCci 	e t CI Qp s re dx14 m ve t L road there 

	

rrj.t by Q0nVO only. It. sex 
th my 	ha be ord 

Xe ju.et to 4cjt. th 	
ting 04 huç4 and wife. In add 

tion to tiii A. Would alao 1.L1 to 
meatj here that I a nU t&e 

	

(One) ±u neat QL4ot LQ 	r, A4 	I 	1 
be )romQt witLrjU nu.t 6 C 	

rni.j anj dj I Wjj e Qerejway  
Further 

or PO8L.3.n to ano 	Unit. 

more, I have to tat. that I have left only 4 (four) years 	8er,ice for iy nj on 	
an I have to retire from servi by 1 Dc 2003, r this ti i bv to 

o my hos at L1jgr 	i h 	p1)t of ia 
 QQWlete an I cLecjdj to settle 	aft my ...... 	

there ia no on my 1iid fo 1ivj.x, Presently uty cL3d 
	C ?o 

dauçjbt 	) 'tavj 
tempor4j at Guwa in rented 	for their 

8tULr Wtho 	ny gurlj, 
In Vw oj foreoj 	I was reque 	ejj vide my app1j. dat 20 Oct7, 06 Feb 9 .anc 07 Nov 8 respectiyy to gonsj der my post 	to 	With my wU to ny cne c th select W1/ 	on my 	

to r, cc' bei it wiil be my last lap o $sU,x 
(a) ARIC& 	

(b)5 AssamRU18 at 
saam U.t1es at 	Cd) l 	 at Diphu -. 

I  and Ouw 	 sha1l be able to visit freuti to to loq1cafer 
	 tiou work of my house as well as to my chilczen. colls trur 

your In view, of th circumstances stated above. i ferventl1 reuet 

	

ho ur wou)c be kindly recQn8er my 	t.oether with my wife mt, Muree Deb, r, Teacher to ntio 	 any ne of the convemient 	
Aned above or Q 	

RUles ( $iklUm ) Wh,ic will also for ma to....avoidC11f;EiQUlLtJeaas 
ior this 	your 	

I and my wire hel reiajn ar4 wr be ratJ:...to YOUe S.Ire 

•Dated ; 3 1 Dec 99 
	 1° ithful1y, 

ead. Assj8ta4t 
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d 	0 . C? 	F? sent 1 y • 	
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cw: w uco k to— HUy be permit ted to r OLF3.n to tb 	7 Assam Hil l em 

I 3 	t. h 	me of 	omot. :1 on of my 	 to r  

QRTC & S at 5.1 c pUn. - 	
b 	5 AF at LoirO 

 cha rduar. 	jd) ik a t UIf?hU 

• For th: 	o: t C"  your k ind n ess I and my husband shall reTho ir 

oiic:t e'er be n ote fu I to you 

Y"m  

.14 
	€L. 
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OrI ±or Teacher 



Smt. Anusree Dab 
Sr Teacher 
16 Assarn Rifles 
c/o 99 APO 

ro 	 Directorate General Assam Rifles 
( A Branch 
Shillonq 	793011 

(JkL 	d' 
Sub 	PRAYER_FOR sELF:RETENTI0N ON COMPASSIONATE GROUND --- 

Respected Sir, 

I hawe the honour to narate the foiio\inq few lines for your 
perusal and sympathetjc consideration please,, 

That Sir., I have been posted to this unit from 7 Assaam 
Rifles alonjth my husband on May 2000. With utmost rnyserv I 
ouid like to inform you that my hushnd Shri Nithenda Narayan 

Deh Sr Accountant has passed away on 07 Jun 2002. After the losi: 
of my husbrid I am - facjnq var:ious difficulties to solve my day to 
days matters and unable to continue my service, On the other hand 
I. am compelled to complete nyminJ .nipensonabie service of 20 
years that is upto Oct 2005___. 

Sir., my normal tenure of service as per existinq orders is 
likely to be completed and due -for postiriq out from this unit,. 
Beinq alone., and under the present circumstances I am unable to 
move from this unit on postincj. I therefore request your honour 
10 have a kind look into rijy case aid allow rue to retain with this 
unit uplo Oct 2005 'o that this por widow t under \ uui 
esteem command dan be peacefully completed normal pensionable 
service: - 

I'Iere I further certif led that I will submit my application 
for v/retirement immediately on completion of 20 years Of my --------------------------------------------------------.-....... .... ..... 
':uai ityi.nq service, 

Than kinci you in anticipation, 

Dated 1 May 2003 

'(aLl rsfaithfullv,. 

2j3 

( Srnt Ariusree Dab ) 
Sr Teacher 



, 

• 	 A 	 CERTIE1CAT UNOLRT1. 	. 

1, Smt Musree Deb, Senior Teacher do hereby certify that I have requested for posting for the 

first time during my entire service (mci last leg posting) on compassionate ground. 

I also certify that I will not request for posting hereafter. 

Signature of individual 
Smt Ajiusree Deb 
Senior Teacher 
16 AssaniRitles 

Dated : 	Jun 2003 

COUNTERSIGNED 

1 le 

Place : Field 

Dated : 	Jun 2003 

(Vikal Sahni) 
Col 
Comdt 
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Mabanioesajya AsaJR Rifles 
Directorate General AssamRjf1es' 
hi11hng 	793011  

I 7011/16/97/Adm_I 
 

. 

Sep 98 
ist 	'A' 	I - 

i.s -L 	'B' 	 I 

ist 
istD'  
1st 	'E'S  

is 	F' 
ist 	'G' 	I 

STANDARDOPERA TtNG PR0CEDURE FOR 	-1  
POSTING JCO5 AND OR c•1 

I 	1' 

• 	Reference SOP for pos"ting JCO5 
lrn-I dated 14 Jan 97 and OR'No. 1017011/16/97/ 

and letter No, Feb97 	I  I.17011/16/97/Adm-I dated 

The exIs1flg normal tcnuiLe 1ffpara  :)ntrolled cat down for centrally 
pers as enumerated 

ir±her ahiended as under  
 5(a) 	and: (b): is 

(a) 	Para5(a)C1 eJ1csLWriters/efloJpAs 

(i) 	UniL 	(sofc 	— 3 Years 
Ui'p 1. 	(iia 3 	— 3 	fl / 

(i.ii) 	Rrixjre 	1.g 	
•. 

3 
ETC 	1C/](T) 3 	II 

ARTC 	 — 
I 

ETC DUAR 	— 3 	" 

NGJR/WIcSP/;gsU/ 	— 3 	1 

AI 11 110/1 	L & 
DUAR  

(b) 	Para tech trades 0±:vs(combatants 	S 

(1) 	UniL 	(sr1t) 	— 3 Yeirs 
() 	UnL 	(bard) 	— 3 	ft 

• 	. 	(±1±) 	Range HQ 	. 	. 3 
i-iQ IGJR(N)  3 
ARTC&S 	— 3 	" 

HQ DGAR 	— 3 
• 	(vii) 	Other Uni. 	* 3:: 	' 	

•.. 	 . 	:0.:.: 

The Postings will be issued in a 
it the change is effected 	smoothly.  

pbased manner....to ensure 

O 	 ,.. 

S (KPMNair) 	: 
S  

•• 
Lt 'Col. 	 0 	5 	5 

. Of 	DD(Rcorc1s). 

/ 

q -. 	•. 	- 	' 	. 	0 	• 	5 

- 



:i'TG PROCEDURE 
J•.ND OR 

110 I 1701 i/i 6 /97 /A&n-I 
)ll/i6/97/Ad1 	date(' 
itd.0i Sep 96.. 

quoted above as aiuencled 
in-I dated 1 :L Nov 99 may 

31ECtiVe 	3 year 
lard 

I I 

"-Teid"Thi' 1J3X :230222 
i!(TN 	51.01' 1i:Lroc 

StLiil 

2T kc I  
OL  ._ 	. 

rat' Gnera1 Assafl\ Rifles 
- )9301i 

Aug 2000 
:u. 17W. 'i/i 6/91 /Adrn-I 

JJst 'A' 

Lt U 

L:.i.. Ft_ 'C' 

i,Lsb 'D 

LIsL 'u' 1  
1i-st  

 

STANDARD 0 pr -J'i 
iORPO1k .:cc 

1. 	ftf 60p for posti.ng JCO,,arid 
''at.ed 14 Jan 97 and letter No. i 1 
36 	b 9 and I. 17011/16/9 7 /A ( h 1 * I  

2 - 	ara 5 (a) and (b) of our SO 
vide 	r letter N1j. I. 17011/1 6 / 97 / 
pleas(*,,  Le re*QentrUCted as under 

(a) 

All FIITI S/unJt s/E st-S .:Lrr 
of the lor i. e. So ft 03 

b) 	 .--: 

A].]. utmns/Units/ES'- 	lIt :espeChi'T( 	3 yearS 

the 'icc ldO'i joft °1T I'Ia.rd 

LCi.fl ' 	O)COpL.LP11.  

J'T.C)S and OR JQ VJ-d( 
4 •Jin 1997 may bo Lit1Wn 
ranch) for approVal. . by DD(. 

3. 	E•x'ention f tenure, Lf ::tql 

in 'I;oifl'S of pa:r:'a 7 of SP for'  p 
*X NO.. 3. 1711/16/97/Adtm  

wei:L in ajvaflce tw this HQ 

'1; 	Tct fo 	 wing let ,ers of '.ii4 	Dt.ct ar. h.rThY 	V.  

1;1tc1d 11 W;v 9 9 

1/16/97P 	ditel 09 3u1.1  2000. 

t 4A9C1 

1nçjI 	) 
Co]. 
LYJ) (iccorc14). 
fcr tflJG jCLfll .RI.F1eL 

Copy 
 

z.din•- :i:v 
	 fc:r i,n(oV11th ref to' 

ION 
 

;' i p.(1ItE'd 31. Ti)•-2oo:) 

RKS/* 	
MI 
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/ 	
From DAR GS Br (Edn) 	 DTG 03 	 Uncs 

HQ 21 Sect 	 022 Q3 
Info :IIAR 

Appkcation for last leg postn9 (.) ref your letter NoAJ1 5014/06/542 dt Mar 25 (.) as per 

pollcy'nota9reed 

Cot B Bandyopadhyay, GSQ.i(Edn) 	 GS(Edn) 

Cot 
2J Apr 2006. 	 Tore!: Lk h 

Cop
-  

I 

I 

/ 

N 



PW 

h 

RESTRICTED 

Unit 	
11 Assam Rifles 	

Station C/O 99 APO :  

Present pad-fl Order 11/C IvI2006 	
Dated 12 Oct 2006 

Last Pad-U Order 	: 10ICi/2006 	
Dated 13 Sep 2006 

fREGTH DECREASE 

ST -0029 	
S 	 (a) posted out to 21 Assam Rifles on 

Anusree Deb 	
permanent posting and SOS wet 06 Oct 

Smt  
Senior Teacher 	

2006 (F N). 

(b) Ceased to draW SCA TripUr weT 

06 Oct 2006. 

Ath:- HQ DGAR letter No 1.140171G 5  

(Edfl)/HT/P05tgI06l4O7 dated 
Jul 2006. 

2. 	HT-0073 	
(a) Posted out to 41 Assam Rifles on 

Shri R C Malakar 	
permanent posting and SOS wet 06 Oct 

Hindi Teacher 	
2006 (FN). 

(b) CeaSed to draw SCA Tripura wef .  

06 Oct 2006. 

HQ OGAR letter No 1.140171G 5  

S 	 (Edn)/ftT1P05tQb06140I dated 
19 Jul 2006. 

• 	sEiCREMT 

f. 	

3. 	JT-0034 	
(a) Granted 	periodiCa' 	service 

Smt ManlU Deb ChOUdhUIY increment 	
Rs. 150/- pm in the scale 

Junior Teacher 	
of pay Rs. 500O1508O0° pm raising 

S 	 her pay from 6050/- pm to 62001- pm 
wet 01 Oct2006. 

(b) DN 01 Oct 2007. 

lED 



I I (b1212006-J\I  L I 7 Asst con rp 
Surendf2. Vumar RS) 

2~  ct O2006 for Cc:iah 

RjCI 

t • 7' 
4. 

Smt Sasi Kala N T 
Staff Nurse 

(a Grantod foUowing 'eave as under 1- 

(i) 	25 days Earned ieave ef 
14 Aug 2006 to 07 Sep 2:006. 

() 	15 days 	Lea.Je 

08 Sep 2006 to 22. Sep 2006. 

(b) Rejoined duty on due date. 

DGAR 	pleased 	to 
Honorarium , 

Rs. 7601- 	on 

the eve of IndependeL L)aV 

2006. 

(Auth:- 	HO 	DGAR 
s/J00U 	dated 

order 
12 

No 
AUq 

.'JLO 	. 

çciM 
,- ..- -UU)-) 

Shri A K CakraoEtV 
Junior Teacher 

iY-042 
Sint Reeta Thapa 

...4........ 

1,. 	HO DGAR (OS B, Edo sec/Med Br) 
ShiUong .i I 

2 	HO i Sector, 0/0 9 APO 

4 1' 	._, 	-. 'Jdr 
LaitUk 	Shiilong-03 

21 AR/41 AR, C/C 99 APO 

Fn Branch (lnterna) 	- 

Oico (()iV 

in tiipcate 

RESTRCfl 
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(0) 
CASE LAW for (355 (SH)1 

1. 	It is decided law that transfer is an incident of service. Employee has no 

right to be posted at a particular place and transfer cannot be evaded merely on 

ground of pendency of representation or difficulty. Apex Court inGujarat 

electricity Board Vs Atmaram Sungomal Poshani (1989, (2) soc 602), has held 

that transfer are necessary in public interest are efficient in public administration. 

No Government servant has legal right for being posted at any particular place. 

He has no justification to avoid or evade the transfer order merely on ground of 

having pending representation or on the ground of his difficulty in moving from 

one place to another place. In Union of India Vs HN Kirtania (1989, (3) SOC 

445), the Court held that it is not open to Court to-interfere unless malafide, illegal 

or violation of statutory rules is established. In Chief General Manager (Telecom) 

NE Telecom Circle Vs RC Bhattacharjee (1995, (2) SOC 532), the Supreme 

Court has held that it is needless to emphasis that the Government employee 

has no legal right to insist for being posted at in a particular place once he is a 

holder of a transferable post. In State of UP Vs Ashok Kumar Saxena, (1998,  (2) 

5CC 303), the Supreme Court has held transfer of employee is within the 

prerogative of the Government, hence, it can withdraw, alter or modify any 

previous order of transfer. In Union of India Vs SL Abbas (1993, (4) SCC 357), 

the Supreme Court has held that unless order is malafide or is made in violation 

of statutory provision, Court/tribunal cannot interfere even though 

instructions/guidelines are not followed and it is not just to quash order as being 

malafide. Also, authorities are not obliged to justify the transfer order by 

adducing a reason. Following cases are also relevant:- 

(a) National Hydro Electricity Power Cooperation Ltd Vs Shri Bhagwan 

(2001(8) 5CC 574). --- 
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T., 01_ 	._._ 	- 4.  in me mdt(er ui; - 

O.A. No 254 of 2006 

Smti Anusree Deh 
Applicant.. 

'LL1JLL IJ i1L.tL WL'..I 

........ Respondenis. 

• 

 

-AND- 

In 	mailer of; - 

Rejoinder submitted by the applicant in 

	

* 	1- 	4,% 	44-+s  

	

i. IJIV 	1.J 	LLt 	V £J.LLLt 	I LLLLiLLD 

	

if 	 - 
5ut)nutte(Al Dy the Kespofl(teflts. 

The hunible applicant above named most humbly and respectfully state as 
11 -nc-r• - 	 - 

 

That the applicant has gone through the written statement and has 
understood the contents thereof. 

That with regard to the statements in para 1 and 2 of the written 

statementr the applicant categorically denies the correctness of the same - 

S*•i 	 •• 	 4•• ct V au.i 	 vv iu.& aJ. LrIJILLC , lii. j.& i.ji .t cu& i. w. u.ij. 	 uj av J.tai. 

in tern-is of the condition of appointment letter, applicant served in 



p 

2 

various places including Hard Station and Soft Station, however applicant: 
has filed the Lnstaj Original Ap plication being aggrieved with the 
impugned transfer and post1ng order dated 19th July 2006, Signal dated 

28-09.2006 and also against theimpugned movement order dated 
28.09.2006, whereby the applicant is sought to be transferred just at the 

verge of retirement of the applicant from Agartala to Kakching in the State 
of Nagaland which is situated in a very remote extremist prone area and 
praying for a direction upon the respondents to allow the applicant to 

retain her in the present phwe of posting at Agartala as her list posting or 
eheth-' 	-iuy liii r*irirnpnf r, 11flprinnh1-jL-fl - ..........I..-...-....-.-..............._x.-..-..-.----.... 

it is further stated that applicar has served in 4 Hard stations 

including Thobal in Manipizi, which the respondents have wrongly 

termed Soft Station, in her total service career. it is very. much evident 
-

£LL..j LLOU.i. ute L1LUIC iU.LiLLsje 	ULC Afii.tit SIA4LtULCILL Utti itPpliA.a.iti, in ielL1ts v. 
her offer of appointment letter has served in difficult extremist prone 
rpnb-t rp ni the NF Rpo-icrn rnd nn 1\JT'  7Ofl. thp }mc pp 

................................ 

at Agartala where she is serving at present. As such it is evident that 

applicant never refused to carry transfer orders in . terms of her 
1ffp hut in th ii tit rap l,p is 	 &jnc th ---•- .• -- ... --..- 	 - -.-.....- 

L 	 LL l LiJu.j.L& 	1jj jjJjjj 	4fl4 L 	LLW Lit L1U. 	 Uj 	41U.LU. on 
the ground that appiicani. is a widówajid her 2 dauliters got married and 
Uvino separately. thpi'pf0 none to kwk aftr the n 

rr

nlieanf 	th 7prop f
------  --- 

t 
- L

uu 	 1 
iL 	 iii 	

i 	
LU LiU1ti.jO.ti J.LL.LU LL1U4. 

applicant is to retire on 5uperauatjoi in the month of November 2009, 
s .cuth cft 	rem1pcted th 	rniirdpnf 	 thrciiio-h hi' 

- 	-- ----------------- --- 
	_r-------- ___•____*j 

.J....i..4 	 £....... 	 ...j. ,t....... 
.i eyi , tU  yiy.u.t wj L r.jj.j 

Nodal School, Agartala 1111 her rëtirnient or to transfer and post her at 
Lokra or Chardwar for her Convenjetce but the respondepts in spite of 
knowing the genuine difficulties df the applicant did not consider her 
prayer for retention at A gartala-61.r.  to transfer at any of her choice posing 

'V 



11( tn - sf tT 	i('11T i11p 	J-}p 	iip-rip, fr  
- - 	 - 	 - 	- - - - i - - .1 "C) (W) 'trar 	ri 	f.... 	- - U.dLU AY.U/ .h.VUO uia lituVeLuetu, tin.ttt uaLec.t .o.vy.uuu. iiiere.wre as a 

nodal employer the respondents Authority could have acceded request of  
the r11lie,,+ nmi wd-  liar at Aft rfili cr fn fril1Qfar liar t niu f liar 

choice posthig but thai was not done in the instant case of the applicant, as 

such applicant has been forced to suitèr at the verge of her retirement. 

LLL. 	LLL.. 	 n.... uiLt. wiut LegdLu LV LILt SL4LeiJ.LtLLLS nLue Lit £ cU4 ±, J, U ilrku / UI LILt 

written statement the applicant denies the contention of the respondents 
-ricpd in f-lincp rrau-r,nh which ra ennl-r.irv 1-n 1-ha rpenr(-lz iiid Fiirfhar -. ----------- 	. _. 	 - 

iLL 	 JL1_ _. L. Vegs 	 L1-------- LV SLIILt LILtL ppLauLL ILC5 StLVtU ill ILcUU 5tLtUVIW 	LV LILt ytcti. .UUU 

as such contention of the respondents that the applicant is serving in soft 

areas since 1994 is not true and misleading to the Hon'hle TribunaL 
A ..._i'_._ L 	1 .. 'rL _i.. 1 /' A fl\ 	LL 	 r 	----- . L. 	I Fpt.KaILL StIV eLI IL IILuUU1I t./ iX') ilL tAte LILLt Vi. ivIuupuI IlOUL 1-± LU 

2000, which is it hard station and the respondents just to mislead this 

f-lon'hle Tribunal stated that Thouha] (7 AR) is a soft station assuch 
.L _Ll _. l.L!__._L --------a. 	ILl- ---- - lLlj L. WILLtItUUAL Ut LILt IebpUIIL&eIIW 15 iLUL WLICtL a1LLt LILt SaIILe 15 iiltuIe .iO ue 

rejected. It is further stated that while applicant is serving at Assam Rifles 

Nodal School, Agartala one Miss Shohhra T)har, Sr. Teacher has been 
a. 	A 	 in t'I ( 	..t.. Ll L1LJALIe4. lILL& JiJLL& ii . J-9ai LaLUa. VAt iU.Vh..u.J, vv.utTt LL LLALW.L UI 

of the 'applicant at Agarialei was yet to be completed while sLrength of Sr. 

Teadher at Ao-rhih i trnp. ac .ctwh if 'an rohflv h nne1iic1d that nc1 -iiio - ------------------------------------- 

A 	1. . 	L 	 ..a. ii.. 	 .L. Vi h. 	i. 1. L.ALALLi, LL 	i.L Lai.A I La, L/L.1L UVILL ai L LILL iLI, WILL UI LLL¼ 

respondents, therefore the respoiidents have created a situation to compei 

tilie anniernf hi h frrsfprmd from Aaai*aIa wh'n I hp arnIit'ant -- 

..t...I 	t. 	. LIUilLLLI ILLI LILU1ItL }?LIU.LILU LWAILUIIy JLL I U.L,LLL& LIUILI LV JLWILL 

her at Agartala or to iransfer her any of the place at Lokra or Chardwar. IL 

is also stated that applicant in her service career already served in hard 
A... 'iaiA(i t...L I..... i. 	t.... 	 .1j 	..t. LlL1iJItt U}F IA) h.ULJU LJL4L. LAILL.. LV ILL.L 	ILLLLLLL }PLI5Uflu LAILLILWLy 	iiC 

VA  



iihiiiif+pe 	I 	iThifcii nrivi1an- 	'o"e ct€m ItQH11tI li-ut +}tI çfl1(3 '-5..---,- 

1_ j-•_._j 4 	I..... .uas L!e1L ueiaeu. LU her. 

A. 	Thf 4iih rav.ir(I tn tlia fi+ 	 ir i r.itrriiil, R Q Ifl 11 19 1 - "- 	 ------''- 	 "5,-.- 	 .r'br-   

14. 15, 16, 1. the applicant categorically denies the same, save and except 

which are borne out of record and further begs to state that at the time of 
ç 	iI-lnf 	 i-i,• th teadhers 

T......_ 	p 	i..... 	__.. 	$V 	xi... IILLLU.u.0 	7.L • rlu LU.i I eat ite.L dILtA LILUUr 	eie 	tAU.iiL1 	 tiLe 

applicant has been posted on transfer a's Sr. Teacher. Subsequently, on 

10.02.2005 one more Sr. Teacher Mrs. Suhhra Phar has been 
_•__•-•••J4._3 	••••J 

atCUrnuLutiaLeu alLu as bULLL iiufl& reUi'a-v .VVJ vite muje I. Ieat.1Le1-  itab 

been accommodated and two Sr. Teacher are working in the said School 

with fh nrnner innrnja1 of I-hp Aiifhnrjftr TI- i fnrfhr ctfd fhif chirirw .[• .
- i• -- - i - i..........................................--.. -. ..... - . _. . . 

ye--   -   £   LI..   -   •   .-..-   _1   l   ......1   *   -   c'L   i4   i-    .....:.   -   •i   L .LLUeI&y   VI tiLt   tJi1iLLd1 tppuLauuII ulle   Leauer   i&tu.   IVIaILJ   U  LJCU 

Choudhury has retired voiunbthly w.e.i. 2.02.20(J7 and one more teacher, 
-nunlv• Mr. A.K. h2krhr1rhf i cynino- to h refirpd in fh ninni-li nf hilv I ,  ................- ----- -J 	 -............-. . . - - ................. 
OIAM7 Ti 	. 	 I.. . it.. . 'I -------------- • it lb pelLuLeilt Lu uLeituu.0 iteiC LLIitt. .uivre teac.LLelb, lLiLiueJ_y,  

Malakr and Sri Aloy Roy also transferred during 2006, as such present 

strength of teacher is now 6, therefore there is no difficulty on the part of 
ii.. 	 1 	..11._.. it. 	I L_ 	 .. 4.1..... 	 .. ULt I ytJAL&L.LLL V.J aJ.UJVV tILe a 	I.LL..tflL tt) LViILUU.&t ILL L11t yILLILt 1I.LiiL VI 

posing till hex retirement on .superuinua Lion in the month of Octciber 

2009 alterpativIv to niece hp-p a f I .ctkhr or ('hpr1wpr t Tpzni-g-r - 	r--- 	-------- 

Tn this connection it is also relevant to mention here that this is for 

.SL_ tn. ,4 4J.LL1S_, L'_j' I'.t'_.jLtO S I&LOfl tj 'JL')S.. S.. tStSSLC, S S.. 3StL S..aJJ.Ib TV S.J.L L..LLtj S..'S ITS S.) as. 

Teachers at the same School whereas the Authority themselves 

accommodated both the Sr. Teacher in the School since- 2005. Therefore it 

is submitted that the respondents Authority can accommodate the 

applicant at Agariala 1111 her retirement on superaiu'tution. Moreovèx, 

applicant has a bout 2 years 5 months of service in her credit and as per 5th  

C'i-,. 5  1 P-sn- (flflfl.% 	tnnntnn,n, fl l - tsfl t'nr, 1-rn I 	, 	.JflttflnO 'S 14) 	tss..aa.t S.. 1.5114.145 5.11.S V I. S..n.sIr;.z.s..s.y I.S.O Ia s. 



s) 	çj- 

ci Anit-a d-iHAli rHiit,r Ar rat Hii, f 1-ha .1fl1a tliea nF 

1 W1L) IL4Vk 1b) Lildil YJb UI beiViC aL IUrij 1U1 Ie&IL,, ctb bUCLI ct}JpilCthiL is 

entitled to the benefit of 5th  CI'C recommendation in case of her posting at 
W ill hr II1A1(a Tl.1eP Af TWc.f1t1t 1f T AI1f1 A1 ( 	fdi1.iiar at 1-ha 

._------------•-.------c_.. 	.i 	TT....r11 	m..1------I 1...  UI iitr rnnteni. 	ereiurt, u nyu uie irwuiu ue 	w 

direct the respondents to retain the applicant at her present place of 

	

adiiio at A 	1-ala Af 1-a read-  liar at I ii4ira ar (i1artI1war fri 1-ha l4iht af 

uit .r 'n . S 1eCvuLaLehLu(uyIL. 

5. 	That in the facts and circumstances, the applicant humbily submits that she 
4c i,144-14 -r i-h0 	B0f -ri-  fc-r cricl 4-110 ('-rl A iii 	l-frr loctyoc 

1 	1 -1 	1 to te auowea. 
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I. 

VERJFTCATEON 

1' 	it A 	 - Y.i. 	TAll. 	1 •i.. 	 - T'.1. 	...j ..L_ 	i J., 1iu i-irntsree L/eL11  vvJ u- LaLe rIwitenwa L'Cu1  iq,eU 400UL 57 years, 
- workingas Senior Teacher in 11 Assam Jifles, Agartala, C/o- 99 A1'O, 

	

}eitii in -li fri*inf ('rin-ni1 	ii-iHeifii, 	1iaih, rarhr f1iit the •'. 	u--. - ••J 

seinents made it paragraph I to 3 of the rejoinder are true to my 

knowledge and rest are my humble Submission before the l-lon'hle 
Trfl,iini1 T iv  m-f -d 1n!rtnitn- i1 4i,'f 

And I sign this verification on this the Zjk day of May 2007. 

.AtUkee. 


